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INTRODUCTION 5 ?vvJ) 
I, Chainnan of Estimates Committee on having been authorised to 

submit the Report, on their behalf, present this\.4th~eport on the Ministry 
of Cpmmurucations (Department of Telecommunications}-Telecommuni-
cations . .J ~~.~~b.o-bUrG tt' ~-""""'--·MYl"'-.vva-~ ~ ... 

The Committee. sider e replies given by the Department ~~ 
mlecommunication 0 a detailed' questionnaire issued. on the subject ~ . 
whereafter the or evidence of the representatives of the Department of ~ ~ 
~lecommunicatl was recorded on 112. 9. ~ The Committee wish to ~ 
express their thanks to the officers of the Ministry for placing before them 
the written notes concerning the subject uhder examination and such other ~ t 
infonnation as was desired by the Committee in connection with the .(.I'"'U.-' 

examination of the subject. They are also grateful to them for shOwing 
high degree of candour during the evidence before the Committee in 
sharing with the Members of the Committee their views and perceptions af 
different matters of relevance . 

... The Rc:.port was consid~and adopted by the Committee on 
l!1.10.199..!J 191 L, . If't ) 
no their Report the Comnllttee have looked at organisational, technolo-

gleal, financial, legal and operational aspects of the working of telecom-
munications in the country. However, the thrust of the Committee's 
recommendations has been on according high priority to telecommunica-
tion sector during the 8th and 9th Five Year Plans so that an all-nation-
connectivity right down to village level is achieved. In this context, the 
Committee have cautioned the GQvemment against ui\real~tic planning 
and called for fixation of targets within achieveable range. They have also 
stressed upon"the need for enhancing the level of investment in the 
telephone sector from the level of 2-3 per cent achieved during the 7th 
Five Year Plan which, obviously, fell way behind the requirement. In 
making these recommendations the Committee have been acutely aware of 
the growin~ imbalance between demand and supply of telephone jacilities 
and the fact that the waiting lists which is in the region of 1.5 million, has 
been growing at the rate of 33 per cent during' the recent years. 

In this context the Committee have called for according Telecommunica-
tion finances the same degree of autonomy as enjoyed by Railways so ali to 
encourage the Department to achieve a high degree of self-financing and 
to ensure that this vital !)ector of the economy grows on a self-sustaining 
basis. 

The Committee have found that the tariff structure of tbe Telecommuni-
cation Department is not based on any rationale principle and have 
therefore called for identification of the real cost for its necessary 
rationalisation. They have also favourably viewed the proposal to have a 
dual tariff structure keeping in view the existing resource crunch being 
faced in expansion of the telecom facilities in the country. 

(v) 



The Committee have expressed their anxiety at the state of imperma-
nancy that has been associated with the organisational structure of the 
DOT in recent years . 

. In Jhis context, Committee have placed on record their reservations 
about setting up of MTNLs on the present pattern. In their opinion the 
improvement that may have been achieved in providing telecom services 
through MTNLs have not been significant enough to out weigh the 
resultant difficulties in cr'>ss subsidisatioll of finances for improvement and 
expansion of telecom services in low revenue earning areas, particularly 
the rural areas, and in evolving effective remuneration policy in the 
Department of Telecommunications. The Committee have, urged the 
Government to allow bulk u~rs to connect their networks with the public 
networks as also settirw up of PCOs in urban as well as rural areas in 
order to optimise the existing network and also to achieve the desired level 
of connectivity in the country. 

The Committee have welcomed the present policy of Iiberalisation being 
followed in regard to production of switching as well as user equipment. 
However, they have cautioned against under utilisation of the installed 
capacity of various units which have been licenced to produce such 
equipments and have therefore urged the Government to actively monitor 
the process of Iiberalisation so that the objective of augmenting supplY'" of 
telecom equipment is fully achieved. 

In regard to technological aspects the Committee have underlined the 
need for stepped up investment in R&D effort for development of 
in digeneous technology as also for absorption of latest technology from 
abroad so as to develop in the country a strong technological base in the 
field of telecommunications. 

The Committee have also expressed its serious concern about the 
existing state of customer satisfaction owing to' excessive and incorrect 
billing, poor subscriber services and repair and maintenance of subscriber 
equipment. They have called upon the Department to pay immediate 
attentlbn towards achieving better subscriber satisfaction. Hence, in this 
regard, have suggested activisation of Telephone Advisory Committees, 
Telephone Adalats as also greater interaction between senior officers of 
the Department and the subscribers. 

The Committee have desired that the Indian Telegraph Act should be 
kept under constant review, and modified, as. and when changes in the 
technology, expansion of telecom petwork and introduction of new services 
so warrant. The Committee have also desired that the Act be reviewed 
from a futuristic perspective so that it continues to remain an instrument of 
growth and is not permitted to become an impediment at any stage. 

The Report is largely based on the work put in by the previous 
Committee, the composition of which is given in th~ Appendix VI. The 
Committee wish to place on record their sincere thanks to them. 

• (vi) 



For facility of reference the recommendations / observations of the 
Committee have been printed in thick type in the body of the Report and 
have alio been reproduced in a consolidated form in Appendix of the 
Report. 

NEW DELHI; 
November 20, 1991 

Agrahayana 29, 1912 (S) 

(vii) 

MANORANJAN BHAKTA, 
Chairman, 

EstilfUltes Comminee. 
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CllAPl'ER I 
TELECOMMUNICATIONS APPROACH AND POUCY 

(a) Telecommunication-A DevelOpmen/QI Input 

1.1 The Chairman, Telecommunication Commission in his statement 
before the Committee submitted "Telecom is indeed no longer a luxury: it 
is a necessity." 

1.2 He further added "Telecommunication is critical to overall moder-
nisation, it will lead to improved education, industry and transport. It is 
directly connected to efficiency and productivity. If we are not going to 
pay attention in the Eighth and Ninth Plan to Telecommunication and 
informatiob, I think that we will fall back. This is connected with social 
transformation. If we are not willing to invest the kind of money and 
manpower resources, we will be sorry about it in 2000 A.D. and beyond." 

1.3 In a written note furnished to the Committee the Department has 
stated that quite a few studies have been done to assess the importance of 
Telecommunication in the context of economic development and that these 
studies had revealed as follows:-

- there exists a strong correlation between density of telephone 
network and economic development; 
- countries in the take-off phase of their development invariably 
invest heavily in telecommunications; 
- investments in telecommunications have a very strong macro-
economic multiplier effect which lead to major GNP berrefits espe-
cially in countries with a low telephone density; 
- the majority of countries have tended to. under-invest in telecom-
munications, thereby incurring a major economic opportunity loss. In 
one country this lost opportunjty was estimated at about 2% of GNP. 
- the internal rates of return for P'IT's in 12 World Bank telecom-
munications projects were between 11% and 35%, averaging 18%. 
Taking into account economic benefits other than direct telephone 
revenues. the rates of return for these projects ranged from 17% to 
50% averaging 27%. 

1.4 About the relative importance of telecommunication viz-a-viz other 
sectors of development the Ministry quoted from the Report of the 
Independent Commission for World-Wide Telecommunication Develop-
ment on the role of telecommunication:-

"Telecommunications have often been neglected in favour of 
other sectors such as agriculture. water and roads. Te1ecommunica-

1 
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tions should be regarded as a complement to other investments and 
an essential component in the development process which can raise 
productivity and efficiency in other sectors and enhance the quality of 
life in the developing world." 

1.5 Telecommunications play an essential role in emergency and health 
services, commerce and other economic activity in public administration 
and in reducing the need to travel. There is a clear link between 
investment in telecommunications and economic growth. 

1.6 & 1. 7 The economic and social benefits of an efficient telecom-
munications system confers on a community or a nation can be clearly 
preceived. The system can also be used as a channel for education, for 
disseminating information, encouraging self-reliance, strengthening the 
social fabric and sense of national identity and contributing to political 
stability. 

1.8 The attention of the Committee was also drawn by the department 
to a World Bank Publication entitled "Telecommunication and Economic 
Development" by Robert J. Satinders, Jerany J. Warford and B. Foru 
Wellenias published by John Hopkins University Press, 1983. This publica-
tion also indicates that there are strong linkages between the transport, 
energy and telecommunications sectors. The extent of these linkages and 
the relative importance of the three sectors in anyone country depend 
upon geographical and economic factors. 

1.9 10 the context of developing countries, the following conclusions 
have been drawn in the Publication: 

"The changes in the relative costs of transport and telecommuni-· 
cations, the relative under-development of both sector, the wide-
spread inefficiencies in the transport sector resulting from informa-
tion deficiencies (unnecessary trips, empty return trips, badly timed 
trips); and the limited spatial dispersion of trade, commerce and 
industry (also partly related to information deficiencies) all indicate 
that potential gains from increased penC'tration of the telephones 
network into both urban and rural areas may be relatively large." 

1.10 There is at least one study for a developing country showing that 
poor communication causes much unnecessary movement of empty vehi-
cles. S.N. Kaul reports from a sample survey of fertilizer distribution in 
India that out of all vehicle trips made by farmers to fertilizer distribution 
points. the proportion of trips that failed (because the intermittent pattern 
of supply and demand had unknown to the farmer, resulted in the required 
fertilizer being undistributed from 10 to 25 per cent and for some locations 
it was more than 50 per cent of all trips. The vehicle trips 
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were typically more than six kilometers long Kaul's results are 
summarized in Table given below:-

Successful and Unsuccessful Trips by Farmers to Major Fertilizer 
Distribution Centres in India 1975 to 1976 

Resion and Distance Number Number U nauc:cessful 
State from farm of of trips as 

fertilizer trips Unsuccessful percentage 
distribution trips total 

station 
(Kilometers) 

NORTH 
Haryana 11.4 2.3 0.5 22 
Himachal 13.1 1.4 0.1 7 
Punjab 14.7 3.1 1.7 55 

EAST 
Assam 8.4 2.4 0.4 17 
Bihar 9.9 2.1 0.6 29 
Orissa 6.6 3.0 0.4 13 
West Bengal 15.5 3.3 0.6 24 

WEST AND CENTRAL 
Gujarat 5.9 2.7 1.3 48 
Maharashlra 8.7 1.8 0.5 28 
Rajasthan 13.6 1.9 0.4 21 
Uttar Pradesh 7.7 2.2 1.0 45 
Madhya Pradesh 7.9 1.5 0.9 68 

SOUIll 
Andhra 16.0 2.S 1.1 44 
Kamalalta 5.6 1.5 0.2 13 
Kerala 2.7 3.4 0.3 9 
Tamil Nadu 6.3 3.3 2.1 64 

1.11 It would seem that the impressive returns on investment in 
fleet-control telecommunications in industrial countries could at a 
minimum be paralleled by gains obtainable from use of more effi-
cient telephone service-including public telephones accessible by 
the roauside and mobile radio applications-in developing countries. 
The above study data suggest that a transition from the non-use 
or very limited use of telecommunications facilities in developing 
countries, to a use of basic facilities such as telephones in public 
call offices in both urban and rural areas, could yield substantial 
benefits in reduced transport costs, even before considering other 
benefits that might accrue from selected applications of mobile 
radio facilities. 

1.12 During evidence Secretary Department of Telecommunica-
tions stated in this context: 

"If the 8th Plan would have been designed to focus for information 
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we would also modernize our work method, factory and industry, 
unfortunately, we are being treated as 'Telephone Operaton'.» 

(b) Telecom Policy 

1.13 Department of Telecommunications bas stated that the policy of 
the Government is to provide telecommunication services i.e. telephone, 
telegraph, telex and non-voice service so that within their resources 
available demand for telecommunication services are met as early as 
possible. The services are provided through public telecommunication 
network. Licences are also granted against specific requests for establishing 
telecommunication services on dedicated networks depending upon specific 
needs. These facilities are provided in pursuance of the provision of the 
Indian Telegraph Act and rules framed thereunder. International Telecom-
munication services are provided' as per international regulation framed by 
I.T.U. The Department has been discharging its responsibilities for 
telecommunication services as pet policy indicated above. Within the 
available resources, the overall objectives of developing the telecommuni-
cation network and providing telecommunication serVices as per demand 
has been followed. 

1.14 Regarding the historical background leading to evolution of the 
present policy and changes ahd ·corrections made from time to time, it has 
been stated that in the earlier days, in addition to providing services to 
public, the Department was responsible for providing telephone services to 
other Government Departments and agencies. However, this was modified 
to permit initially, the Defence Services to have their own dedicated 
network in view of the operational requirement. Subsequently, the 
Department and agencies like Railways, ONGC, NTPC, State Electricity 
Board, Police Organisations have been permitted to have their own 
dedicated .networks for services for their own Departments. 

1.15 The Department of Telecommunications has also established a 
Telecommunication Bureau by private individuals in certain selected 
locations on payment of suitable charges to the Department. The forma-
hon of Public Sector Undertakings like MTNL and VSNL for providing 
and operating telecommunication services in specific· areas is yet another 
change which has been introduced in recent yean. 

1 .1 (. Asked as to whether these cbanges were based on any evaluation 
study made by the Government or an outside agency independe'ntly or on 
behalf of the Government, the Department stated that no specific 
evaluation study had been made. However, deliberations of the Parliamen-
tary Consultative Committee, Telephone Advisory Committees, delJates in 
the Houses of Parliament and technological and operational review within 
the department were the main inputs for considering changes. The 
Government had set up in 1981 the Committee on Telecommunications 
which has also gi\1en recommendations on provision of Telecommunication 
services. 
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1.17 Regarding the changes envisaged by the Government in the 
existing policy, it bas been stated that with changes in technology 
and increasing participation of various sections of the society (private 
sector, joint sector) in technology development production and ser-
vices, a comprehensive policy docoment was considered desirable so 
that the Government policies are well understood by aU segtnents of 
society. As there is DO formal policy statement at present-theJe is 
a proposal to formulate such a policy statement. The Tel~com policy 
draft has been prepared and is presently under the coosideration of 
the Govemmedt. 

1.18 Asked about the time likely to be taken in the finalisation 
of the new Telecom Policy; the representative of the Depar1ment 
during evidence before the Committee stated: 

"I think we are putting it in the winter session of Parlia-
ment.... There is one more question on the policy. A lot of 
MPs have suggested that we have a Communications Policy and 
not a Telecom Policy alone. In other words, we should have 
Postal Policy and Telecom Policy combined and have Communi-
cations Policy. But this will further delay our Telecom Policy 
probably. " 

1.19 From the 6th report of Committee on Go~ Assurances of 
Lok Sabba the Committee find that in February, 1984 Minister for 
Communications had informed Lok Sabha that Government proposed 
to adopt a national policy on communications and a policy paper in 
this regard was under preparation. Subsequently, during the evidence 
before the Committee on Government Assurances on 5th March, 
1990 the Secretary promised to lay the polky on the Table of the 
House during the Budget Session. 
(c) Inditm Telegraph Act 

1.20 During evidence the Committee desired to know whether the 
Department of Telecommonications had considered a review of 
Indian TeleArapb Act so as to bong it in line with the existing 
scenario of telecoo'mUDicatioa technology as also the need to treat 
te~muaicatioa _ dlweiqpDental iQput. ]n reply, the Secretary of the 
Do.,....t Stated: 

"The tint thing we decided to do was to look at the Telecom 
PoIic:y before we take Telegrapb Act becauae firstly we bave to study 
the policy -' tbca M can ~ the Act." 

1.21 The Department of -Telecommunications in a note furnished 

- At the time of factual VerifJC:8tion Department of Telecommunications stated that a 
drafl policy has been prepared and is under examination for the editorial details 
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to the Committee has stated that the telecommunication technologies and 
the role of telecommunications have undergone considerable changes since 
the time of the Indian Telegraph Act was first enacted in 1985. How~v~r, 
the Ar.t has undergone the process of 'amendment', 'repeal' or 'adoption' of 
certain provisions 15 times afterwards. The basic philosophy and objects of 
the Act fit in with the present telecom scenario. The provisions of the Act 
do not come in the way of technological advancement in Telecommunica-
tion. Sector as propeUant of growth, role of telecom in export promotion 
or telecom facilities as a public utility rather a lUXUry to be enjoyed by a 
few. The act permits and aids the above roles ~f the telecommunications. 

(d) Cable TV Network 

1.22 The establishment of a cable TV network in the country is covered 
by the Indian Telegraph Act, 1885 administered by the Ministry of 
Communications. No licence is required' for laying a cable within a private 
pennises. However, dish antennae systems can be established only after 
obtaining a licence from the Ministry of Communications. 

As per a commercial surve'y -in May, 1990 about 3;500 Cable TV 
networks were estimated to be operating in the country. 

1.23 During evidence Secretary, Department of Telecommunications 
stated:-

" ... there is only one major thing in the Telegraph Act which 
may need revision and this has to do with the crossing of street 
wiring. Cable TV industry also comes into the picture. People are 
installing their TV antenna and we are cloSing our eyC6 to it. This -has 
an impact on the Telegraph Act. So we will look at it in totality and 
come with some suggestions and modifications." 

(e) Human Resource Development &' Man Power Training 
, 

1.24 The Secretary, Department of Telecommunications was asked 
during evidence to indicate the steps being taken by the Department, tn 
create requisi., manpower to handle the changing technologies. In this 
connection a representative of the Dep~cnt stated as under:-

" ..... the other area is tIRO whicli'is alarger~issue.·l think, in this 
we have a bigger challenge then in the technology because our 
linemen, our operators, .our people at the lower level are not in tune 
with the technology we are trying to build in and our management is 
also not in tune with it." 
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1.25 He elaborated further: 

..... We have today 5()OOOO people working in telecom, but all these 
500000 need to be retained. Our organisation nas to be restructured. 
We are in the process of doing all this but we are finding it very 
difficult to do so in the system that we have created over the last 40 
years, which is something we don't take very lightly. People within 
the Department resist a change and so our task is becoming more 
difficult. We are bringing in more technology, but the labour is 
reacting. We are talking to labour, but then the Government says, 
'we caftnot give the labour special pay and special benefits.' On the 
one hand we are trying to bring in new technology and convincing the 
labour that they need to participate in automation." 

1.26 Asked to explain the steps if any being taken by the Department 
for attitudinal changes of its staff and officers so that they may impart 
telecom services in an efficient manner the representative of the Depart-
ment stated:-

..... we have the capacity to absorb the new technology and not about 
running of service. I am quite aware of the deficiency.'· 

1.27 Subsequently another representative of the Department stated:-

"Nobody can deny the fact that work culture, work methods, work 
norms, work environment etc. needs to be modernised .... The answer 
to a lot of this is to automate our telephone services. You need 
manpower for production, designing etc. But keep the human being 
away from the equipment. This is a fact and I hate to say this. The 
best way to ensure trouble-free service is to keep a 'dog' near the 
equipment. But this is going to take time. Besides, a lot of our 
equipment is old and obsolete. That gives us added service prolems. 
Our reliability is bad because the equipment is old and we don't have 
enough funds to replace the equipment. Wherever we have new 
digital equipment, the services are reasonably good. But I am not 
undermining the problem of attitude and motivation. Motivation will 
come only if we give them a dream. We should give the telecom 
people and' dream and a challenge." 

1.28 In a note furnished to the Committee ·pepartmeot has stated that 
the training activities of the department consists of imparting induction 
training as well as in service refresher training. Induction training of Group 
A officers and training of new technology instructional. training and 
seminars are conducted at ALTrC, Ghaziabad. Supervisory cadres like 
junior Engineers are trained at Regional Telecom Training Centres. 
Operative staff like line men; cable jointers, telephone operators, tele-
graphis~s phone inspectors Technicians are trained at District Telecom 
Training Centres. . 
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1.29 Regarding the budget sanctioned/spent for training of officers and 
staff of DOT, MTNL during the 7th Five Year Plan, Department has 
stated as under: 

(Rs. in thousand) 

51. No. Item DOT MTNL 

1. Amount 1,46,18,66 1,86,57 
Sanctioned 

2. Amount 96,44,23 79,69 
spent 

(f) Welfare Activity 

1.30 Budget earmarked and utilised for various Welfare activities is 
given below: 

FiDaDcial Budget 
Year earmarked 

1985-86 One Crore 

1986-87 One Crore 
1987·88 One Crore 
1988-89 One Crore 
1989-90 One Crore 

ten lacs 

Utilised for 
welfare 

Break up readily 
not available 

57,30,5001· 
64,82,000'· 
65,00,000'· 
87,85,000'· 

SPOrts 

24,48,0001· 
24,48,000'· 
25,00,0001· 
27,80,000/· 

1.31 'In their submissions before the Committee during the evidence the 
Department of Telecommunication have empbasiled that the 1P'0wth in 
telecommunication services bears a direct co-reJation with development in 
other spbere of economic and social activity and thereby contributes 
ImmeDlely In optimisation of resources through enhanced levels of produc-
tivity and efticlency. Better telecommunications ensure speedy transmission 
and dissemination of Information and obviate the need to travel. These also 
belp In rapid economic 1P'0wth, ellpansion of public welfare and ultimately 
social tranatormation. It is, thus abundantly clear that optimal in"estment 
In this &ector which, In the opinion of the Committee, has the same 
improtance In the developmental process of other sectors such as agricul-
ture, tranaport and energy, is absolutely necessary If country has to keep 
pace with a rapidly changing lIobal economy. Tbe Committee, thenfore, 
deprecate the fact that due welptale Is not being assigned to the growth of 
teIeeom Infrutructure In the country. TM COlllmitUe, urge 1M Government 
to gi." lUgh priority to thU ,ector in the 81h and 9th Five Year Plan. TMyal,o 
NCOIIIIMruI ,lull the,e two pltua, ,lIouM be !ot'lll",,*d in ,ueh a numner '0 til 

to !~fU ad_qlUJtely on ad"v;n, an 'aU-nation-conlUc';vu,' ri,ht down to tIw 
".,. .. .",. 

1.31 In the above background, while the Committee appreciate tbe aU 
round IfOwth achieved In the telecommunication sector in the past four 
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decades and the fact that in doing so the Government bas been appropri-
ately guided by the deliberations of the Parliamentary Consultative Commit-
tee, Telephone Advisory Committees, debates In the Parliament and 
technological and operational views within the Department they nevertbelels 
regret the absence of an intelligible, articulated and comprehensive policy 
statement on telecommunications even after four deaades of planned 
development. The Committee, however, have taken note of the fact that 
Government has been considering the question of adopting fonnal and 
comprehensive policy in this regard. In this context, the COlI'miltee are 
unable to share the view that such a policy ought to be part of an ovenU 
communications policy. They an incUned to thiu tlull t.kco"""lUIietIIion by 
itself is an extensive and self-conllJined /kid whkh requin a ltWItment 
independent of other modes of communication. However, necesstUY liIekages 
between Departml!nt of Tekcommunication and other communication agellCies 
should tlJIPropriately be reflected in the Telecommunication Polky whkh lIIDy 
be p/Qced before the House. 

The Committee, therefore, recommend tlull a formal polky document on 
t.lecommunicatWns will be IIIlopt.d without any further uiay. 

1.33 The Committee have been informed that the Indian Telegraph Act 
which governs the provision of telecom services has undergone a process of 
amendment repeal and adoption in order to make its basic phU080phy and 
objects compatible with the present telecom scenario arid that the provisions 
df the Act do not come in the way of technological development in this 
sector. They have also been apprised that the Act permits and aids the role 
of telecommunications as a propellent of growth and promoter of exports, 
etc. They have also been further informed that the advent of Cable TV 
technology does, not call for any major changes in the Act. At the same 
time, the Secretary, Department of Telecommunications did not rule out 
.nodincations in the Act in the light of a formal telecommunications poUcy 
to be adopted by the Government in future. 

The Committee recommend tIuJI the Indian Telegraph Act should be kept 
under c,nstant review; and modiJied, as and when changes in the technology, 
expllnsion of telecom network and introduction of new services so w"'""". 
The Committee would also IiIce to advise the Deptll1ment to relliew the Act 
fr.qm a futuristic perspective so tlull it continues to relllllin an instrument 0/ 
groWl" and is not permitted to become an impediment III tilly stage. 

1.34 To enable the omcers,and staff of the Department of Telecommuni-
cations to perform their duties emciently and effectively and to keep them 
abreast of the lastest modem technology it is imperatJve that they are 
provided training at periodic intervals. The Committee note tbat omcers 
and stall' of the department lire not geared to meet the challeng~ of 
changing scenario In the neld of telecommunication. The Committee are 
constrained to note that allocation of funds for the purposes of training has 
not been commensurate with the rapid expansion in the area of telecom-
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munication and introoucUon of modern technology in this field. Keeping in 
view the widely perceived state of continuing telephone faults the Committee 
are inclined to take the view that the technicians employed to man the 
equipment in the exchanges as also the telephone instruments are not 
attitudinaUy trained to perform at an optimum level of emciency and 
courtsey. The Committee would therefore Iih the department to .'~trengthen its 
training programme. They feel tIuJt such training programmes ought to 
emphasise the attitudinal changes of ~ oflicers and stqff of the department to 
Mip them to be not only in tune with modem technology but to be sufficiently 
IfIOIillQted to attend to the subscriber's probkms which include acute difficul
ties faced by them regarding fault repairs, trunk bookings, directory enquiries 
etc. with promptness tuUI courtsey. 

I.JS The Committee recommend tM DeptUtment to earmark sufficient funds 
for purpose of training and for oIMr H""",n Resource Development objec
ti~s / requirements. 



CHAPTER 0 
PERFORMANCE AND PROBLEMS 

(a) Modernisation of Telecom Servius 

2.1 In a written note the Ministry stated that the following types of 
equipments have been inducted to modernise and up-date Tele-Communi-
cation facilities in the country. 
Switching: 

64 Port MILT 
128 Port C-DOT RAX 
512 Port ILT switch (III) 
512 Port C-DOT switch 
2048 Port MILT switch (III) 
£-IOB switch 
Transmission 

Digital Radio Systems 
Multi Access Radio Relay Systems 
Fibre Optic Systems 
Digital Coxial Cable System 
POM Cable systems 
TOM VFT Systems 

2.2 In a subsequent note, the Department furnished the following details 
of progress achieved in this regard. 
(i) By the end of 7th Five Year Plan 9.72 lakh lines out of 52.74 lakh 

lines switching equipment (38.4.% of local lines) have been 
converted to digital electronic exchanges. 24 Digital Trunk Auto-
matic Exchanges have installed by 31.3.1990. 
About 4.32 lakh lines have been utilised for automatisation of 
manual exchanges and replacement of unserviceable, life expired 
and wornout electromechanical equipments. 
Presently cable ducts are being constructed in all metro/major 
districts and multi exchange sytems. So far about 900 route Kms 
ducts have been constructed. 
A satellite network comprising of 65 numbers of fixed satellite 
earth stations is working for providing telecommunication services 
to the different parts of the country including hilly, backward, 
remote, 'inaccessible. islands etc. 
During the 7th Five Year Plan 2300 route Kms of optical fibre 

11 
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systems were installed for long distance routes. About 40 kms of 
optical fibre systems were installed for Intra Exchange local 
junction network in Delhi, Bombay and Pune. 
To begin with computerisation of Fault Repair Service (FRS)I 
Subscribers Line Management System (SLMS), TelephonF 
Revenue Account (TRA) , billing Directory Enquiry, Inventry 
Control, Commercial, meter reading analysis, customer service 
centre, Pay Billing, GPF, Project Monitoring system MIS have 
been attempted. 

(b) Seventh Plan Target 

2.3 In a nutshell, the 7th Five Year Plan (1985-90) envisaged: 
(i) expansion of the telecommunication network by 16 lakh Direct 

Exchange Lines; 
(ii) Automatising all exchanges of more than 400 lines capacity and in 

any case all District Headquarters. A total of 1.98 lakh lines 
manual capacity was planned to be automatised and replacement 
of equipment whose life had expired as on 1.4.85. 

(iii) provision of Long Distance Public Telephone in nearly 15,000 
additional inhibited hexagons. 

(iv) provision of subscriber dialling facility at all revenue district 
headquarters. 

(v) modernisation of the existing telex net-work and extending the 
telex facility to remote areas by opening national telex 'exchanges 
and to continue to provide telex connection practically on demand. 

2.4 The actual target and achievements figures are indicated below: 

Sl. Component Target Achievement 
No. 

\. 
2. 
3. 
4. 

5. 
6 . .., 

Direct Exchange Line 
Coaxial 
Microwave 
Ultra High Frequency 
Systems 
Optical Fihn:s 
Tekx ('"pacity 
LDPT's (net) 

lakhs 
RKms. 

No's 

16.0 16.93' 
8620 5935 

11184 10478 
12947 9893 

5144 2294 
32200 10760 
15000 6808(net) 

9354(Gross) 

2.5 The Deptt. has stated that by and large the 7th Plan targets both in 
physical and financial terms have been achieved except for provisions of 
subscriber dialling facility in revenue district headquarters and providing 
telephone in all hexa-gons. The schemes are under execution and are likely 
to be completed during 1990-95. 

2.6 The Deptt. has further stated that the target' in. the area of 



13 

providing new telephone connection have rather been exceeded and in the 
area of telex services, LDPTs and transmission media. the components of 
which are only percentage of the 7th Plan achievement has lagged behind 
the targets. 

2.7 Asked to explain the reasons for shortfall in the achievement of 
targets in the areas of coaxial, Ultra High Frequency Systems, Optical 
fibres, T.lex capacity, Deptt. stated as follows:-

The Department adopted a policy of switching ove!" from analog 
to digital systems in consonance with the digitalisation policy of the 
Department. The digital systems are highly complex and the requirements 
were t6 be met'partially by import of fini&hed equipments and balance by 
local manufacturers through technical collaboration. Both the processes 
took time and consequently there was slippage in achieving the targets. In 
the ca~ of coaxial systems, it was also decided to change over to 
microwave/optical fibre in order to conserve copper and reduce cost of 
investments and consequently there was reduction in R Kms. of coaxial 
systems. 

ULTRA HIGH FREQUENCY: The shortfall is due to non-avaihibility 
of equipment in time from indigenous sources. 

OPTICAL FIBRE: This technology was planned for introduction in the 
telecommunications network on a large scale for the first time during the 
7th Plan period. The requirements of the Optical Fibre cable and the 
equipments were to be met initially through imports and later on by 
indigenous manufacture through collaborative arrangements. On account 
of delays in obtaining various approvals. both for import and indigenous 
manufacture, inherent with the introduction of new technOlogy in the 
network, there were slippages during initial years of the 7th Plan resulting 
in non-commissioning of Optical Fibre Systems during 1985-89. The entire 
achievement was made during the last year when the equipments and the 
cables were made available. The shortfall is likely to be covered up during 
the first two years of the 8th Plan. 

TELEX CAPACITY: The reason for short-fall was that the supply of 
electronic telex eqUipment from EeIL. Hyderabad, which entered into 
collaboration with M/s siemens West Germany, remained poor and 
discouraging. As a result, a number of exchanges could not be openedl 
expal\ded resulting in reduction in achievement. 

2.8 Regarding provision of subscriber dialling facility in revenue districts 
the Department has stated that 382 District Headquarters have been 
brought on National Subscriber Dialling' during the 7th Five Year Plan. 
The remaining 71 district headquarters will be provided National 
Subscriber Dialling during 1990-91.The delay in commissioning STD at 
these 71 district headquarters is due to the following reasons: 

-Delay in the launch of INSAT-ID Satellite. 
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-Delay in the acquisition of Forest land for UHl Microwave 
repeater stations. 

-Delay in the completion of equipment supplies. 
-Faults in the system noticed during testing. 

(LONG DISTANCE PUBLIC TELEPHONES) LDPTs. 
2.9 In their 69th Report (8th Lok Sabha) on Telecommunication 

Services in Rural Areas, Estimates Commit~ had noted that a target of 
20,000 LDPTs with investments of Rs.2,950 crores at 1979-80 prices was 
proposed for the Sixth Plan. However, the Financial outlay was fixed at 
Rs. 2,336 crores at 1979-80 prices.. But surprisingly the physical target of 
providing 20,000 LDPTs was retained on the specific request of the 
Planning Commission. Eventually the final allocation was increased to Rs. 
2,722 crores i.e. by 17% over the amount of Rs. 2,336 crores, the physical 
targets remaining the same. Notwithstanding this increase of 17% in 
provision of funds, the achievement und~ LDPTs, was only to the extent 
of 11,774 against a target of 20,000 LDPTs, resulting in a shortfall of 41 % 
the Committee were surprised to observe conscious non-correlation of 
physical targets with the Plan allocation as well as fixation of unrealistic 
targets which were known to be not achieve able within the scope of funds 
provided. The Committee had therefore recommended that a 'Proper 
coordination between the physical and financial targets worked out in the 
planning process to ensure accountability of the executive for achieving the 
prescribed level of development with the funds provided. 

2.10 In its Action Taken reply, Deptt. of Telecommunications stated 
that the target of 20,000 LDPTs was fixed anticipating a plan outlay of 
2950 crores at 1979-80 price level and when the allocation was reduced to 
2336 crores Department revised this target to 12,100 LDPTs, the Planning 
Commission requested the Department of Telecommunications to maintain 
the same targets and promised efforts for providing more funds. 

2.11 During the Annual Plan discussion enhanced outlay to the 
Department could not be provided. Department of Telecommunication 
had thus to be confined to its reduced targets. With a view to correlating 
physical with financial targets the figures for LDPTs were therefore, 
revised and fixed each year in the light of actual allocation of funds. 
2.12 The Deptt. has thus contended that achievement of LDPTs during 
6th Plan should therefore. have been viewed in relation to actual target of 
12,100. 

2.13 The Deptt. in a subsequent note stated that initially. target for 
VIIth Five Year Plan was set at 15,000 LDPT. After the review of 
equipment supply position for implementation, the target for the VIIth 
Plan was set at 9.720 Against this target. 9354 LDPT's coul~ be provided 
during the VlIth Plan. An Amount of Rs. 110 crores. was earmarked for 
providing the LOPTs and estimated expenditure was 97 crores. 
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2.14 Asked to explain the reasons for inadequate supply of equipments 
resulting in the reduction of targets. Deptt. has stated that initially during 
the 7th Plan target were fixed after ensuring the production capacity of the 

,suppliers namely LT. I. The equipment is based on imported technology 
and there were difficulties in productionising it indigenously. Consequently 
there were delays in the supplies. 

2.15 In order to increase the equipment supply during the 8th Plan, 
various indigenous technologies are being adopted. Also, several indigen-' 
ous manufacturers have been licenced based on the indigenous technology. 
The supply bf equipment during the 8th Plan will be 'increased by 
indigenous production. Department has stated that the major reason for 
non-achievement of the target of LDPT wa~ non-availability of equipment 
from indigenous resoures. 

2.16 Subsequently Department of Telecommunications stated that name 
of industries licenced for the manufacture of single channel VHF equip-
ment and 2/15 shared radio system equipment required for providing 
LDPTs using indigenous technology is given below: 

1. Rajasthan communication Ltd. 
2. MIs. Hartron Ltd. 
3. MIs. Elco Communications 
4. MIs. Keonics 
5. MIs. MACE Limited -
6. MIs. Keltron 
7. MIs. Modi Telecom Ltd. 
8. MIs. Advanced Radio Masts 
9. MIs. Meltrom 
10. MIs. IT! Bangalore 
11. MIs. APEL 
12. MIs. Uptron 
13. MIs. ELeOT 
14. MIs. Goa Telematics. 

2.17 In a subsequent note the Department stated that only MIs. MACE 
Limited Vishakhapatnam is in production. 

(d) Demand I Supply Imbalance of Telephones 

2.18 At the time of indeP,endence India had 50.000 telephone connec-
tions which has now risen to 5 million connections. During evidence before 
the Committee Secretary. Department of Telecommunications stated: 

;'Today in this country for 800 million people we have roughly 5 million 
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...... , ...... ill .. _ .... __ of tile ki.t of CODMCIiYity 
required to move our social .,.111_101 ward. We need roushly 20 
million telephones for _ ..... peopIe. Our waitiac-liIt is always 
Iarpr .......... ,.aa UII iI .. ....., widI •. 'J1Ie traIBc ..... Id iI 
10 ... dull .... DOt 1liiie ... ...." _." 

(e) Unful/ilkd DMtMIl 

1be Conuninee _ irdo.Bld by the Deptt. tbat !let addition of Direct 
Exchange lines (DEL&) (ill lath IiaeI) ... the IaIt 3 yean bas been as 
foUows:-

87-88 
3.12 

88-89 
3.76 

89-90 
4.16 

Number of applieatioos pcndinJ for teleplaoaes as OD march 31st duri.og 
the last 3 )Un is IS under:-

1988 1989 1990 
Waiting list 
(in lakhs) 

12.87 14.19 17.14 
It is apparent that the demand is 'at IC8It 400% more than 'net addition' 

per annum. 
2.19 The Committee was also informed that tbe pp between demand 

and supply bu been increasiaa over IIICCeIIiYe plus. This is clear from 
the position of waiting list u indicated below:-

Plan 3rd 4th 5th 6th 7th Period: 

Year 1961-66 1969-74 1914-78 1980-85 1918-1,989 1990 

3.49 5.32 1.90- i.38 12.87·14.19 11.14 
No. of wait listed applications (in lath lines) 

(- On introdudion of Advance Deposit Scheme in 1 Cfl6 demand 
decreased) 

2.20 In a separate note submitted to the Committee, Department stated 
that while the demand for services in telccom sector had been growing 
@10% supply had la"ed behind with an average growth rate of 8% 

2.21 Dwelling upon the likely position in the future 5 year Plans the 
Department informed the committee that in the 8th Plan it is proposed to 
instal 52 lakh lines during Plan period in order to brid~ the gap between 
demand and supply. The total net switching capacity at the end of the 8th 
Plan period wiU thus be of the order of 111 lakh lines as against the 
estimated demand of about 110 lakb lines at the end of 8th Plan. This 
would however still not enable tbe Department to provide telephones on 
demand. In the 9th Plan it is envisaged to provide 102 lakh lines, taking 
tbe total to 2 crores lines against an estimated demand of 189 lakh lines. 

2.22 The 8th Plan also contemplates 1,88,000 PCOS (Public Call Offices) 
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in the rural leCtor in COfMO"eece with die -ri.... pia objective of 
pnwicIiDa a telephone in every of die 2.29.000 pam plDChayats. 

(J) RuOlU'Ce IIIfIHIIIuta 

2.23 Durina evidence before the eo..ittee Secretary. Deputmeot of 
Toleco_uaications (DOT) stated:-

"For every telephone to be iDsta1Jed we seed fOUIhly as. 30.000 aad our 
entire pI'OII'BIDIIle is COIIIlCCted with die amouat of iavesbDcDt the 
Planning Commjssjon &iva us. If they allow us to Jet RI. 20,000 crores, 
we will be able to dcNbIe the COM:ectivity .. n 

2;24 He further IbHed daat c:tem.ad for newservic:ea was expected to 
grow even after doabIiD& tile co "N ctiYity and therefOre the in\fC8tment of 
Rs.20,OOO crores could still fall sIIort of requirement. 

2.25 The Department of Tdeeommunications in a separate note 
informed the Committee that 80 far in¥eStment in Telecom sector has been 
to the order of 2 to 3% of total outlay of successive five year plans in the 
past. In the 7th Plan apinlt a projection of Rs. 10.600 aores the Plan 
allocation was only Rs. 4010 c:rores. Later with the help of extra budgetary 
resources the ouday was raised to RI. 8138 crores. 

2.26 Asked about the availability of funds during the 8th Five Year Plan, 
the representative stated:-

"We have asked for Rs. 19,700 crores, but we have been told that 
probably we will get all about Rs. 14,000 crores." 

2.27 Asked bow the impasse created by demand supply imbalance of 
about 400 per cent on tbe one hand and 8 resource shortage of about 
25 per cent on the other, could' be broken, the Secretary, Dep8.rtment of 
Telecommunications stated:-

There are three ways to tackle it. We will have to tighten our belt 
and improve our productivity. Some of my colleagues will not agree with 
me, but there is a certain amount of inefficiency in the work methods we 
have adopted and this cannot be cleared up overnight. Secondly we can 
go out and raise bonds and thirdly we can lease equipments. The 
Planning Commission, however, has to agree with us for this." 

2.28 Explaining the impact of leasing equipment on resource availability, 
the Secretary stated:-

"If tlley allow us to lease equipment from the manufacturers, worth 
Rs. 5(XX) aores we can at least reach the target of 'Ra. 20,000 
cn;Ka ..... 'Ibis propoSal has been un-officially met and apeed to but 
DObody it wiIlin& to put it in writing". 
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2.29 Clarifying the position about the degree of financial self-sufficiency 
that can be achie.ved by the Department of Telecommunications the 
Secretary stated:-

"Now, we do not need any budgetary support from the Government. 
If they allow us to use the money we generate, that is good enough. For 
the first time in the history, we are at a point, where we are not asking 
for any budgetary sUPP9rt. The Planning Commission says that we are a 
money-making machine. So they want to take money from us and put it 
in edl1cation etc. If we are left alone, we can generate Rs. 20,000 crores 
and in the next Plan, probably we can generate Rs.40,OOO crores." 
2.30 The Ministry was asked to apprise the Committee about the 

impediments in allowing Department of Telecommunications to finance 
its activities out of its own resources. The Ministry in a written note to the 
Committee stated:-

"There appears to be some reservation in certain quarters on the size 
of the Telecom ~Ian to be approved as a part of the 8th Plan. An 
opinion being advocated is that for the Telecom Sector investments in 
fhe 8th Plan should have the same relation to the 7th Plan as between 
the overall plan outlays; that Telecom Plan has to get the same level of 
increase as other sectors; and that surplus resources from Telecom 
Sector may be utilised for other sectors and so on. The Department of 
Telecom is strongly of the view that this approach is not correct for a 
variety of reasons ..... 
2.31 When asked whether Department of Telecommunications had any 

definite thinking on raising the funds upto the required level, the 
Department of Telecommunications informed the Committee that the 
proposed investment of Rs.19,700 crores in the 8th Plan is sought to be 
met out of a mix of internal resources, extra budgetary resources and 
market borrowings as indicated by the following table:-

90-91 

Internal 2410 
Resources 
Bonds 440 
Budgetary 25 
Support 
(corresponding to 2875 
foreign loan) 
Total 

91-92 92-93 

2930 3820 

670 280 

3600 4100 

93-94 

4572 

4572 

94-95 TOlal 

5644 19376 

1390 
25 

5644 20791 

Plan outlay 2875 3600 4100 4300 4825 19700 
Surplus 272 819 1091 

2.32 It is significant to note that net budgetary support is altogether 
eliminated as a source of financing during the 8th Plan. The investments in 
8th Plan will also pave the way for large surptuses in the 9th Plan 
estimated to be of the order of over Rs. 17,000 crores over and above .a 
projected plan outlay of Rs. 30,000 crores for the 9th Plan. 
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2.33 When asked to indicate the implications of the present resource 
imbalance and the resultant demand and supply imbalance the Department 
informed the Committee as follows:-

This has got serious implications from the view point of internal 
resourc,es for the reasons given below: 

(a) Firstly, to the extent the demand is unmet, apart from not meeting 
the needs of the users, prospects of earning more revenue are lost. An 
unsavoury consequence is increasing dependence on support from 
Central Government or bonds. 

(b) Secondly, the unmet demand suppresses further demand from 
surfacing, there-by limiting the scope of the market. 

(c) Thirdly. to the extent the demand is unmet, it delimits the density 
to telephones with the result the existing system is put to more strain to 
heavy traffic congestion which in tum leads to congestion and less than 
optimum call completion rate. 
2. It is, therefore, imperative at this stage. that on no account, the 

proposed plan outlay for the 8th Plan should be curtailed. Any move to 
curtail the plan outlay will have the disastrous effect on our future ability 
to meet the demand for tefepflones and also delimiting the resource position 
of the Department which in tum will further impede the developmental 
activities in the telecom sector. It will also. have an adverse effect on 
production facility both in the public and private sector and a cost push 
owing to under-utilisation of production capacity. 

2.34 During evidence the Finance, Member of Telecom Commission also 
raised the question regarding income being paid by the DOT to the 
general revenues as resource to DOT. In this context the Committee were 
informed that Government had made commitment for making such 
refunds. The Member (Finance) Telecom Commission during evidence 
stated:-

"What is happening today is thas this department is treated as 
a resource generating department for the benefit of other depart-
ments. There is an attempt to siphen off resource which are 'Projected 
to' in our plans. There is an inherent problem in this. If we are not 
allowed to invest we will not generate resource on the other hand. if 
we are allowed to invest, resources will be generated and the telecom 
network will expand. It is a question of not allowing to expand and 
then no resources are available for transfer. At present it is a 
question of allowing us to keep the money with us and to plough it 
back, for expansion. 111 the beginning of 9th Plan, we will start paying 
surplus to tlie Central Government over and above the dividend. It is 
only a question of time frame of five to six years. When we turn 
around the corner and generate resources and contribute to Central 
exchequer more than the dividend." 



p.-ity wllh * RtIilwtlys 
2.3S DUriDg evidenc:e before the CooaMittec tbc rcpraeetativcs of the 

Department of Telecommunications railed the q1IeItion of living telecom-
munications some financial status 81 liven to the Railways. In this context 
the Finance Member. DOT stated: 

"Then there is the· questiOn of living us dispcDsatiqn on dividend. It 
should be on par with the Railways." 

2.36 Asked by the Committcc to indicate the steps being taken by the 
Railway Board to mobilise funds for financiaa its projects a representative 
of the Deptt. of TelccomnrunicatioDs during evideoc:e .aated:-

''1be Railways CODlribute a dividend to the CeatraI Government on 
the funds which have been invested by die . Central Government in 
the Railways. We are also paying dividend for the funds already 
invested by the Central Government at rates which are far higher 
than the Railways. It is a contribution to the Central Government on 
funds invested from the exchequer. 1be point which ·the Secretary of 
the Department made is that we should be allowed to plough back 
the money which we generate for the expansion of the Telecommuni-
cations. Without investment, the resources will not be generated. 
This . is a point which we have to take up with the Planning 
Commission. If the amount of Rs.19,700 crores is not allowed, then 
the resources .generation will be coming down. It is like killing the 
golden goose. 

xx xx xx xx 
After the dividend, we will pay tax. After that wiultever is left-over, 
should be invested in Telecommunications. 

2.37 Another representative of the Department further clarified as 
under:-

"We are paying about 9.85 per cent on the o,unulative investment 
made by the Central Government in the Telecommunications. The 
Railways pay at a much lower rate and that too not on cumulative 
basis. Also investment ~n non-remunerative sectors do not account for 
dividend on the Railway side ...... They pay dividend at a much lower 
rate than us. In the matter of dividend, our submission is that we 
should be treated on par with the Railways." 

2.38 In a subsequent note Department of Telecommunications has 
further stated as under:-

.... ' I t is highlighted that there is a significant difference in the matter 
of payment of dividend on toads employed by the Central Govt. on the 
Telecom side vis-G-vis the Railways. On the Telecom side, the amounts 
invested upto 31.3.64 carry a dividend of 4.S% and thereafter at rates 
prescribed by Government from year to year on the basis of cumulative 
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iavestmeDts.tu-l.4.64. Tbe.ratefor 1~91 is 10%. 0. .... OIlIer bad, 
OIl the Railways, eM p8Iitioa seems to be sipi£c_., di8laout ___ 
beaeficial to the Railways. It is UDdcntood that, 011 tile a.iIway side, 
iDvestments upto 1979-80 cany a dividead of 6% ad for ian ... l1 .... 
tbereafter the rate is 6.~%. It is aIIo UDdenIood .... ilneDNat in lOIiaa 
lines are excluded from the panicw of diYidead ad ... that tbore is a 
moratorium for S yean· on expelldilure on liDeI ..., COIII&rUctioB. 

On the Teiec(a side, COIIIiderabie inv~ [ I I. 1ft IIIIIde in rural 
teJec:ommunicatioDs, ~. beift& about 30,800 I..DPra ad other rural 
telephones ·as 011. 1.4.90. These involve an i.nVCllmeat of the -order of 
Rs.300 crores on a very conservative basis. For the 8tIa Plan, the number 
of LDPTs/rurai te~ to be added would be 1.88 laths involving an 
investment of over Rs.I880 crores. As against this, the interest bearing 
capital put in by the Central Government for Telecom uplO 31.3.90 is of 
the order of Rs.2,096 crores. Thus prinul /1lCie, if the formulations for 
computation of dividend as applicable on the Railway side a~ extended to 
the Telecom side, Telecom would not bave to pay any dividends on the 
funds invested by the Central Government. This ~uId·give a relief of the 
order of Rs.l,OOO crores assuming that the budgetary support during the 
8th Plan period wiH be nil. 'Ibis wiD allO reduce the need te depend on 
external borrowinp c:orrespoadiopy. 1be Dcpartmeat strongly advocate 
that tbis should be done. 

2.39 Asked if the DcpartJla..ent of Telecommunications was brougbt at 
par witb Railways in respec:t~f financial obligation tben how much time 
would the DeputmeIIt tab to meet the demand and reeoaroe gap. The 
represen~ of tile MiIiItry statecl:-

"The intematioDal telegraph telecommunication unit which is part 
of tbe United Nations bave done a lot of work on· the impact of 
telecommunication on economy and they bave come out witb studies. 
They say you invest one dollar in rural communication, it gives you 5 
dollars . back. But it comes in indirect manner which is not Visible to 
you on the telecom balance sheet. Our people today are only in tune 
with the telecom balance sheet. They are not looking at the benefits 
of telecom with respect to transport, petrol savings, time saving, 
health service etc. Until that mind set cbanges, it is very difficult for 
us to convince our planners in numbers. They have to cbange their 
orientation, and like in tbe 7th Plan we pushed energy, in tbe 8th 
Plan we must push information. I personally spent hours and hours 
with tbe then Members of the Planning Commission. 1 felt they were 
almost conviaced that the 8th Plan in this country should be an 
information plan. But today that is not the fact. If .. he 8th Plan." 
would have been designed to focus on information we would also 
modernise our work method, factory and industry. We are being 
treated as telephone operator. When we ask for Rs.20,OOO crores. 
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they say, you do not need more than Rs.15,OOO crores. If they tell us, 
you are free to generate money and you are free to invest money, we 
can probably meet this demand in a decade and the pressure will be 
eased." 

2.40 Explaining another cause for the erosion of the resources Depart-
ment in it~ subsequent note has stated as under:-

"Owing to the formation of VSNL and MTNL as Corporations there 
has been an erosion into the resources available to UU 1 Dy ~ay ot 
income tax paid by these corporations. Annually, a sum of Rs.l00 
crores is being lost in this manner. During the 8th Plan, the income 
tax estimated to be paid by MTNL and VSNL will be Rs.413 crores 
and Rs.54O crores respectively. At the time of formation of these 
corporations, it was approved by the Cabinet that the tax paid by the 
corporations will be given as resource to the Department through 
grants-in-aid. This still needs to be implemented by the Government. 
The implementation of this decision will enable DOT to have an 
additional internal resource of the order of Rs.953 crores during the 
8th Plan. 

2.41 The Committee ftnd that the targets of 7th plan pertaining to 
providing of subscriber dialing facilities, Long Distance Public Teleghones 
and in the field of Coaxial, Microwave, Ultra High Frequency Systems, 
Optical fibre etc. could not be achieved due to various reasons viz. non-
availabHity of equlpments from indigenous sources, delay in obtaining 
approvals for import and indigenous manufacture. poor and inadeauate 
supply of equiprnents from the manufacturers etc. 

2.42 In their Sixty-ninth Report (8th Lok Sabha) on Telecommunication 
Services In the Rural Areas, the Estimates Committee had deprecated the 
conscious non-correlation of physical targets with plan allocations and 
consequential fixation of unrealisatic targets. The Committee are con-
strained to note that notwitllstanding the recommendations of its predeces-
sor committee the department of Telecommunications have failed to bring in 
the required degree of realistic planning and expansion of telecom services. 
Even during the 7th Plan the target for LDPTs had to. be brought down 
from original level of 15,000 to 9,720 due to dimculties in the supply of 
equipment. Obviously, such drastic scaling down of targets could have been 
avoided had equipment supply position been assessed reaUsticaUy. 

2.43 The Committee find that the equipment supply during 8th Plan was 
being augmented by adopting various indigenous technologies and produc-
tionising these in private as well as public sector. However, the Committee 
are concerned to note that even though 14 firms in private and public sector 
have been given IIceDce for production of various types of equipment 
required for providing LDPTa, actually, only one company has succeeded in 
productioD. The Committee, therefore, cannot but infer that this state of 
affairs is indicative of lackadaisical attitude of the Department in imple-
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menting its plans. The Committee, strongly emphasise once again the 
utmost need for formulating the realistic plans, fixing targets within an 
achievable range and vigorous action for successful implementation of such 
plans. The Committee also urge that shortfall in meeting the requirements 
under various components of the plan i.e. Coaxial Cables, Microwave and 
UHF Systems and Optical Fibre etc. should be fully met during the 8th 
Plan. They also desire the Government to ensure that production of 
equipment for which licences have already been granted to public and 
private sector firms should be taken up expeditiously. 

2.44 The Committee note that even against modest expecbltlon of provi-
ding a net work of 20 million telephones for a population of 800 millions in 
the country there are at present only 5 million telephones in India. This 
indicates an Imbalance of 400% between demand and supply. Even though 
in recent years the Department of Telecommunications has achieved a net 
addition of 0.3 to 0.4 million Direct Exchange Lines (DEL)., the waiting list 
for telephones has actually grown by 33% over the same period; in fact It 
has continued to grow over the successive Five Year Plans in spite of 
regular expansion in the telephone services. The Department of Tele-
communications hopes to achieve a switching capacity of III lakh lines as 
against the estimated demand of Rs.IIO lakh lines at the end of Eighth 
Plan. This. coupled with installation of 1.88 lakh Public Call Omces in the 
rural areas, is expected to give India an all-nation connectivity. The 
Committee are dismayed to find that the planning apparatus in the country 
has failed to take note of almost persistent and growing gap between the 
demand and supply of telephone services in the country. They are also. 
dismayed by the fact that the developmental spin-orr of Telecom Services 
has not been tully appreciated so far. The Committee strongly recommend 
that the planning process in future should set right this kind of distortion. 

2.45 The Committee note that providing Telecommunication services is an 
expensive proposition in as much as every additional telephone requires an 
investment of Rs.30,OOO/-. On the other hand, it has the potential of 
generating the revenue far exceeding the required investment. In this 
context the Committee were informed that It is an established fact that an 
investment of one dollar in rural communication, ultimately generated a 
return of five dollars. The Committee are surprised to find that these facts 
appeared to have been over-looked by the Planning Commission while 
allocating resources for expansion of Telecommunication services. The 
Committee deprecate the fact that level of investment in this vital sector hils 
ranged from 2 to 3% and that even during the 7th Five Year Plan, Plan 
allocations fell way behind the required investment. Even though the 
ultimate inIVestment during the 7th Plan (RI. 81.38 crores)was twice what 
had been initially allocated, the additional resources were raised through 
non-budgetary support. The Committee are constrained to note that even 
during the 8th Five Year Plan when the Telecommunication sector is at a 
take-off stage and fully capable of meeting all its financial requirement. .. 
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through internal generation of revenues, the Planning Commission appears 
to be unappreciative of the need to live Telecommunication services its 
deserved import,ance and priority. 

The Committee were informed that if investment in the Telecom Sector 
during,the8th Plan Is not aUowed upto the minimum required level of 
RI.~,_ crores, it would have serious implications not only on the future 
growth potential of the telecom sector, but wUl also inhibit_ growth in other 
lectors of economy. The Committee were also informed that in case 
Investments upto the required level were permitted at this stage, the 
Department of Telecommunication would be in a position to not only meet 
a investment level of Rs. JO,ooocrores but would also be able to generate a 
surplus of Rs. 17,000 crores. The Committee desire that the Government 
should take due note of these projections and raise plan aUocation for Tele-
communications from proposed Rs.14,000 crores to the required level of 
RI. 10,_ a"ORI. 

2.46 The Committee find that Telecommunication Sector has considerable 
potential for generating sumdent resources for meeting its expansion 
programmes. They have also been informed that at present the Government 
is transferring revenue earning services from this sector to other sectors of 
economy. The Committee are ,unable to appreciate why a sector which is 
capable of standing on its own is not permitted to become self-supportive so 
as to be able to generate greater resources at a subsequent stage. While they 
appreciate the resource crunch that underpins the entire planning process, 
the Committee strongly feel tbat an importMt service like TelecommuniCa-
tion ouibt to be given all encouragement to achieve a high degree of self-
financing and, for this purpose, the resources generated by it need to be 
ploughed back if the yawning gap between demand and supply fm· Telecom 
Services is to be bridged. 

2.47 fhe Committee would like the Department to make a concerted 
attempt in bridling the resource gap through increased productivity and 
greater reliance on market borrowing. Tbey desire the Department to adopt 
a innovative growth strategy, so that telecom users are directly involved in 
the development of Telecom Services. 

2.48 The Committee also recommend that the Government should 
Immediately review the financial relationship between the General Revenues 
ad the Telecom Department. In this context the Committee are inclined to 
IUpport the plea of the Department of Telecommunication that they ought to 
be treated at par with Railways in the matter of payment of dividend and 
retention of revenues for internal use. 



CHAPTER HI 
ORGANIZATIONAL AND INFRASTRUcruRAL ASPECfS 

<a> OrganisationaL Structure 

3.1 Department of Telecommunication is the Government department 
responsible for overall implementation o( Policy on Telecommunications. 
Mabanagar Telephone Nigam Limited and Videsh Sanchar Nigam Limited 
are the other two associated bodies which play important role in the 
implementation of Telecommunication Policy in their respective areas of 
operation. Whi~e the former is responsible for telecommunication services 
in the metropolitan cities of Delhi and Bombay the later takes care of 
international telecommunication services. The overall implementation of 
the policies is guaranteed by Telecommunication Commission. 

3.2 The Ministry were asked to indicate the rationale behind the 
organisational pattern being followed. In a written reply the Ministry have 
stated that the structure has been evolved keeping in view the require-
ments of development, operation and maintenance of countrywide 
telecommunication infrastructure. The organisational chart is given at 
Annexure I. Telecommunication Commission has a full time Chairman and 
the following four Members: 

1. Member (Finance) 
2. Member (Services) 
3. Member (Production) 
4. Member (Technology) 

3.3 Secretary, Department of Telecom is the Chairman of the Commis-
sion and the members are of the Rank of Secretary to Government of 
India. ~e following are the ex-officio Members: 

1. Secretary, Ministry of Finance 
2. Secretary, Department of Industrial Development 
3. Secretary. Planning Commission 
4. Secretary, Department of Electronics 

3.4 The powers of Telecom Commission are: 
(i) The legal and statutory authority earlier vested in Telecom Board. 

(ii) The Telecom Commission is the nodal agency/administrative Ministry 
responsible for developing the telecommunication system reiated 
industry. Applications for industrial licences, foreign collaborations, 
import of capital goods etc. related to telecommunication equipment 
is recommended by the Telecom Commission. 

(iii) Administrative and financial powers of the Government of India as 
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admissible to the Atomic Energy Commission, are given to the 
Telecom Commission. 

(iv) Exemption from the purview of the ACC relating to promotions upto 
Joint Secretary level as in the case of Railway Board. 

(v) Exemption from UPSC to have recruitment rules of and recruitment 
to Group 'B'- non-gazetted posts. 

(vi) Powers for release of foreign exchange upto a limit of Rs. 2 crores in 
each case out of bulk allotment of foreign exchange to the Telecom 
Commission. 

(vii) Administrative control of C-DOT (Centre for Development of 
Telematics). 

(viii) Power to approve import of equipment for telecom networks. 
(ix) Wireless Planning and Co-ordination. 
(x) The Commission has authority in relation to Communication net-

works. 
(xi) Power to appoint consultants. 

3.5 During evidence before the Committee, Secretary, Department of 
Telecommunications stated:-

"Our organization has to be restructured. We are in the process 
of doing all this but we are finding it very difficult to do so in the 
system that we have created over the last 40 years, which is 
something we do not take lightly. People within the Department 
,resist change and so our task is becoming more difficult." 

3.6 In the context of organizational restructuring in DOT, Committee 
specifically examined the aspect of creating independent corporations like 
MTNL for running Telecom operations. 

3.7 DOT in a note to the .Committee stated that MTNL was formed on 
1.4.1986 by converting operations named as Delhi Telephones and Bombay 
Telephones so as to take over the management, control and operation of 
Delhi and Bombay Telephone Network (excluding public telegram ser-
vice). The following were the reasons for mdking it a Public Sector 
Undertaking:-

(i) To upgrade the quality of Telecom services. 
(ii) Expanding telecom network so. as to clear the huge waiting list. 

(iii) Raising financial resources for the developmental needs of the 
telecom services in the areas managed by MTNL. 

(iv) To provide new telecom service particularly needed by the business 
community and public administration. 

(v) Invest in Human Resource Development to fulfil the needs of 
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increasingly technological oriented services and by organising training 
programmes to bring new work culture and attitudinal change among 
the employees. 

3.8 The Department stated that the formation of MTNL has resulted in 
improving the functioning of telecom system in Dtlhi and Bombay and 
that is has maintained upswing in expansion and improvement in produc-
tivity in terms of net growth in telephone connections, leser fault-rate, 
better call completion and higher avenues. 

3.9 In reply to an unstarred question (No. 44) answered on 27.12.90, 
regarding merger of MTNL into Telecommunication Commission with a 
view to ensure uniform growth in rural and urban areas of telecommunit:a-
tions, Deputy Minister for Communications stated that no decision lD this 
effect had been taken so far. The Government had set up a High Level 
Committee to go into all aspect of restructuring of Telecom organisation in 
lbecountry and recommending the most appropriat~ organisational struc-
ture keeping in view the developmental and operational needs as well as 
financial implications etc. Appropriate decision in the matter would be 
taken after receipt of the Committee's report. 

3.10 When asked during evidence, if MTNL experiment' had been 
successful. why the same can not be repeated in respect of other 
operations, the representative of the Department stated:-

...... .In service, we have several operations like Gujarat Telecom, 
Maharashtra Telecom, Kerala Telecom. Unfortunately we carved out 
two major pieces which are money making pieces and set up them as 
separate corporations. The network is such that you cannot carve out 
a piece. We have taken most profitable part on which we are paying 
tax. Our idea is to subsidise rural communication by earning money 
from urban communication. It has happened all over the world." 

3.11 Subsequently. another representative of the Department stated as 
under:-

....... When we convert ourselves into a Corporation there are two 
basic problems. The first point is that the tax liability will be very 
high. It will eat our resources. Therefore, again we wi!1 have to 
borrow and invest rather than investing internal resources. The 
second major problem will be that if the people: are absorbed in the 
Public Sector Corporation. they will all be entitled to the salary on 
PSU scale benefits on pro-rata basis. Our estimated liability is of the 
order of Rs. 5.000-6,000 crores. Even if we reckon interest on this, it 
may come to as much as Rs. 600 crores per annum. This is again 
another factor which wjJJ eat our resources. These are the two 
disadvantages if we were to convert this Department into a Corpora-
tion." 

During the tour of Study Group I of Estimates Committee to Madras. 
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they were informed that as per study conducted by Administrative Staff 
College, Hyderabad in respect of Telecom Services in the country. Madras 
had the highest functlonal efficiency. 

In a subsequent note, Department of Telecommunications stated that 
Hyderabad (with 32.4% electronic switching) stood No.1, while Delhi 
(with 49.7% electronic) and Bombay (with 31o/er ,eletronic) stood 4th and 
6th respectively as per the report of Administrative Staff CQUege of India 
for the year 1989-90, which was appointed by the' Government to study the 
pecularities of Telecom Services and design a package for appraisal. 
(b) Monopoly in Telecommunicarion Services 

3.12 The aspect of monopoly structure of telecommunications services 
in the country was delibrated .at length by the Committee with the 
representatives of the Department of Telecommunications during the 
course of their oral evidence. In doing so the Committee were guided' by 
the widely perceived dissatisfaction among the subscribers as also demand 
and supply imbalance, in regard to telecommunication services in the 
country. 

3.13 Explaining the position the Secretary, Department of Telecom-
munications s .. ted during oral evidence before the Committee:-

"In the past may be we have done a very good job of providing a 
right kind of telephone service. We had only 50,000 connections 
when we got our independence and today we have risen to the level 
of 5 million. We have done a great deal for the last 50 years but our 
customer is "not happy with us. The traffic generated is so large that 
we are not able tO,satisfy them, We would be lying to you if we say, 
'Don't worry, all the problems will be solved because we are putting 
5 million telephones in the 8th Plan." 

3.14 He further stated:-
"In a developing country like ours, there is no way of increasins 
telephone density. We can provide more public phones and access to 
the villages. We must provide connectivity. All this will have to be 
done to improve the productivity in our economy. Many people think 
that monopoly has been the problem and I think we must take this 
oppor':,,:ity to clarify this that everywhere else in the world telecom 
..IJways has bee'n a monopoly. AT&T in America which was regulating 
telephone industry is a monopoly. Only a monopoly can build up the 
network on which we can put whatever information we want. It is the 
method that we can privatise. We need monopoly for a while to build 
the national network because we are only building national highways. 
Let us build highways, then we can get the people who can build 
cars." 

3.15 The Committee asked how monopoly could be defended when it 
had obviously failed to deliver the goods hcitherto forth and whether 
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an inefficient and ineffective monopoly was the answer to our problems 
relating to telecom, the Secretary in his reply stated:-

"We are against monopoly as you think. Today telecom equipment 
production has been Iiberalised. Five Years ago, all electronic 
equipment was produced in the Government sector. ITI and 
others ..... within a year or two, equipment production will be in the 
private hands which is a major step in the last 3 years. We are talking 
of privatising services. For this you need a lot of network. Our 
product is not like television and computer. Every thihg has to be fit 
for you to make a call from here to any village in Rajasthan. You 
may go through hundrfXis of equipments and we have to guarantee 
operation. On this stage this network force us to have monopoly in 
service. " 

3.16 About the nature of monopoly the Secretary DOT further stated 
"We can set up a monopoly company. It will be an ideal set up in this 
industry." 

He added:-
"I agree with you we are not looking for an inefficient monopoly but 
if you see European Economy Community, out of 12 countries. not a 
single country has services in the private hands. People have wrong 
conception of all this. No country in Europe. may it be Germany or 
France, has given telecom services to the private parties. It is still 
Government monopoly." 

3.17 Explaining the possibility of diluting the monolithic profile of 
telephone services the Secretary DOT at one stage' agreed that such 
monopoly on telecom services could be broken in a certairl fashion by 
encouraging bulk users like on the pattern of railways, defence, Airlines 
and Banks. Further bulk users could also have access to public network so 
long as they u~ a set of standard products and follow DOT methodology. 
(c) Private Networks for Bulk Users 

3.18 In a written note Department of Telecommunication has state9 
that: 

"Licence for establishing telecommunication services (speech/data) 
on dedicated network is issued to those parties/agencies who intend 
to have their own communication system between their offices/centr~s 
located at various places. taking telecommunication circuits on leas~ 
from Department of Telecom. The technical parameters of equipment 
to be used by the party in the proposed dedicated network are 
examined and after satisfying that the proposed equipment is suitable 
for interfacing with Department of Telecom leased lines. licence is 
granted to the Party. So far such licenses have been issued in favour 
of parties like Air-India. Indian Airlines. State Bank of India. 
Reserve Bank of India. CITI BANK. Societe Internationale De 
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Telecommunications Aeronautiques (SITA), Oil and Natural Gas 
Commission and Indian Oil Corporation. 

3.19 In a subsequent note is has also been stated that those who have 
taken leased speech/data circuits or have provided their own dedicated 
system for communications between their various offices located between 
the same or different cities thereby forming the communication net.work of 
their own are known as "bulk users'. 

3.20 A dedicated system involves complete installation of a system, 
besides its operation and maintenance, which would invariably cover UHF 
system, 7 GHz microwave system, optical fibre systems etc. These systems 
are being provided out of the resources of user party. The bulk users 
require this facility essentially to cater to their special requirement and in 
places where the Department of Telecom has not yet installed the systems. 
The non-utilisation of excess capacity which is a drain on national 
resources, is to be avoided by pooling together of common resources! 
circuits etc. 

3.21 The requests of the different users for such systems are being 
examined on a case-by-case basis in the Telecom Commission. Where the 
Department has got the medium and where the capacity is available, the 
user department is requested to utilise this facility on normal rental basis. 
In case Department of Telecommunications has no plans to instal such a 
system, permission is granted to the user on the condition that the excess 
capacity in the medium can be utilised by the Department subject to usual 
terms and conditions. 

3.22 Dedicated private networks by bulk users are either speech 
networks or data networks. For dedicated private networks the bulk users 
take local and long distance trunk circuits on I~ase from Department of 
Telecommunications. The equipment at Nodal and Terminal stations are 
provided by the' party concerned. Such networks are mostly needed by the 
parties for the reasons of response time, security, large volume require-
ments efficiency etc. 

3.23 Asked whether any yardstick or norms with. regard to use of 
private networks had been fixed for the bulk users, Secretary of the 
Department in his evidence before the Committee stated:-

"There are industrial norms for bulk users. Let us take the State 
Bank of India. They have branches in Delhi and Bangalore. Today if 
they need a line from telephone company frQm Bangalore to Delhi, 
we do not allow them to switch that line to public network. They can 
build only private network. There are only two telephones. One for 
your private telephone to go to public network PAB. We are now 
thinking about allowing you the permission to connect private 
network to public network. Business people will be able to use 
private and public network. We have worked out all the details." 
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(d) Setting up of private exchanges in Apartments 

3.24 Explaining the difficulties coming in the way of Department of 
Telecommunications in setting up exchanges in private apartments. Secret-
ary of Ministry during evidence stated:-

"Then there are apartments in Ghaziabad and Gurgaon and other 
places. There is no way. We are equipped to provide telephones 
to them. Can we allow somebody to instal exchanges in those 
apartments, do the wiring, fund it and then turn it over to us for 
billing. We cannot have hundreds of companies to bill." 

3.25 Another representative of the Department stated:-
"This looks very attractive but there are some problems. Once we set 
up a small community exchanges, there would be outsiders who 
would try to come in and then as per our mandate we have to 
provide telephones service to them. If it is a cooperative or a private 
body, you will have problems of friction between them." ...... Today 
we do allow for these apartments houses to set up private branch 
exchange ..... we have given publicity but it is not found attractive. 
People look at it from an entirely different view. Who will collect the 
bills ... 

3.26 On a' suggestion made by the Committee to make the scheme of 
setting up of privately funded exchanges in the apartments compulsory. the 
Secretary of the Department stated:-

"This needs to be looked into carefully." 
(e) Equipment Availability 

3.27 Shortage of equipments has been cited as serious constraint in 
expanding Telecom network in the country and achieving desired level of 
connectivity. During discussions with senior officers of the Telecom 
Department at Madras. shortage of equipment emerged as a major 
handicap in expanding Telecom services in Tamil Nadu circle which has 
otherwise registered. good performance during the Seventh Five Year Plan. 

3.28 In a written note: the Department of Telecommunications 
(D.O.T.) statt;d:-

"Initially during the 7th Plan the targets are fixed after ensuring 
the production capacity of the suppliers namely J.T.I The equipment 
is based on imported technology and there were difficulties in 
productionising the equipment and consequently there were delays in 
the supplies." 

The details of production levels achieved in respect of these types 
equipments during the 7th Five Year Plan have already been discussed in 
Chapter II para 2.4. Even while against a cumulative target of 9720 LDPTs 
9354 were commissioned during the 7th Plan. the Department has 
ambitious plans for the 8th Five Year Plan Period. Under this Plan, 
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telephones are expected to be provided in each Gram Panchayat by 1995 
and in each village hy 20m A.D. 

3.29 The Department stated that to achieve these targets various 
indigenous technologies are being adopted to enable prompt in-flow of 
equipment. The strategy is to develop and adopt indigpnous technologies 
and product ionise these technologies by granting licence to indigenous 
manufacturers. 

3.30 The Department also stated that plans and proposals exist for 
expansion of production facilities in order to narrow the gap between 
demand and supply by various types of equipments. The position in respect 
of different types of equipments in as under:-

Switching 

In the areas of small switching systems, a large number of units 
have set up production capacity. Production capacity of switching 
equipment exceeds the demand. A proposal is also under considera-
tion for utilising smaller switching systems for meeting. demand of 
medium capacity switches by suitable planning strategy. Efforts are 
being made to expedite development in the medium capacity 
exchanges. As regards the demand for the large capacity exchanges. 
Government has already permitted ITI to set up production facilities 
for manufacturing E-lOB type of switching systems at Bangalore. Rai 
Bareilly in addition to the present factory located at Mankapur. 
Proposals for setting up of new factories arc also under consideration 
of the Government. 

3.31 During evidence before the Committee the Secretary of Depart-
ment stated in regard to production of switching equipment as under:-

....... We have a gap in larger switching product. we have developed 
other products which are useful for smaller size whether it is rural 
exchange 4000 line exchange. 5000 line exchange. rural radio. PABX 
and so on. The country has the capability for all these products. 
Unfortunately these things will take sometime. It has not yet come 
out of the production pipeline. It may take another one year or so. 
But the system is in tune with the technology that we need including 
fibre optics. This country is also making fible in the country. I do not 
see any problem in that plan. Once again I repeat that excepting the 
large switch we have got base for everything. And that also we can 
meet by using French CIT Akatel product for a while. We can fill in 
the gap; we can start expansion in this area and pick up larger 
areas ......... 

3.32 He further added:-
...... Today telecom equipment production has been Iiberalised. Five 
years ago. all electronic equipment was produced in the Government 
sector. ITI and others. Today. the telephone instruments are pro-
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duced by ted companies. We have excess capacity in the country. We 
have capacity to produce 40 lakh telephone a year while we are using 
only ten lakhs. We can export telephones. We have private com-
panies producing cables. P ABX rural exchange and other equipment 
is also slowly being privatised. Within a year or two, equipment 
production will be in the private hands which is a major step which 
we have taken in the last three years. We are talking of privatising 
services for this. You need lot of network. Our product is not like 
television and computer. Everything has to be fit and reaUy for you 
to make a call from here to any village in Rajasthan. You may go 
through hundreds of equipments and we have to guarantee operation 
at this stage." 

3.33 In a subsequent note, Committee have been informed that there is 
a total requirement of an average of 10 lakh lines of large size switching 
equipment upto 1990-95. From the list of manufacturers approved for 
production for switching systems of all types it is noted that the annual 
production of all types of switching equipments is 15.50 lakh lines, which 
indicate that the production capacity is more than the actual requirement. 

3.34 Asked about the steps being taken by the Department to 
effectively dovetail the capacities and production of the Indian Telephone 
Industries and Hindustan Cables Ltd. for ensuring coordinated supply of 
equipment Department stated that the production capacity of ITI units at 
Mankapur and Palghat is being enhanced to meet the requirement of DOT 
for Electronic Switching Systems. The annual licenced capacity of HCL is 
76.7 LCKM (Lakh Conducter KM). The annual requirement of the 
Department is 140 LC KM. The gap in the demand would be met through 
a number of private manufacturers. 
Subscriber end Equipment 

3.35 Regarding the proposal for expansion of subscriber equipment 
department has stated that in the area of telephone instruments sufficient 
capacity has already been set up to meet the total demand of the 8th Plan 
period. Various proposals are also being examined to set up new 
production facilities for Pay phones, Cordless phones and FAX I)"machines. 
Capacities already set up for Teleprinters are sufficient to meet the 
demand. 

3.36 The details of various proposals for manufacture. of pay phones, 
cordless telephones, and FAX machines are given in the Annexure II, III & 
IV. Asked to explain why most of companies have not started the 
production so far, Department of Telecommunications stated that as far as 
Pay Phones are concerned three manufacturers have already set up their 
production facilities in addition to the Departmental factory at Bombay. In 
addition. one more unit with indigenous technology is being set up in the 
private sector for manufacture of Smart Card based Pay Phones. 

3.37 In regard to Cordless Phones the Department stated that delay in 
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starting production was mainly because of the specifications which did not 
permit use of technologies available elsewhere in the world. A review was 
carried out in tbe Department of Telecommunications during September, 
1989 and the issue has since been sorted out. Three units have gone 
ahead with setting up of the manfacturing facilities and they are likely to 
commence production shortly. As far as FAX machines are concerned. 
ECIL is already in produ<.:tion. The Department has also recommended 
grant of Industrial Licences to 6 more units. 

(f) Transmission Equipment 

3.38 Regarding the expansion of Transmission equinment Department 
has stated that in the area of transmission equipment C-DOT(TRC) has 
developed a number of Rural Transmission products for. providing Tele-
communications facilities in rural areas and number of manufacturing 
units are being promoted to manufacture these items. Proposals for 
setting up of new units with imported technology for digital UHF 
equipment are also under consideration. In the area of satellite equip-
ment a comprehensive review is being carried out to identify the gap 
between demand and supply so that technology for the purpose could 
either be developed or imported as required. 

3.39 In the subsequent written note Deptt. stated as Under:-

"The proposal for manufacture of Digital UHF equipment with 
imported technology are under consideration of the Government 
sipce 1985. Earlier the DOE who was the Administrative Ministry 
for all items had set up a Committee to identify suitable technology 
for these products. The Committee had recommended the selection 
of two technologies in Sept., 1989. Subsequently, this work was 
transferred to DOT in September, 1989. Presently the manufacturers 
have been asked to confirm regarding suitability of this equipment 
with refetence to the present sepecifications of the Department. 
After considering the status of the indigeneous technology the 
Government has since decided not to go for any new imported 
technology ... 

3.40 After a review in the area of Satellite equipment following 
actions have been taken: 
(i) 

(ii) 

Permission has been granted to MIs Bharati Electronics Ltd. 
Bangalore for manufacture of Satellite Fly Away Terminale. 
The Deptt. had recommended the approval of the foreign 
collaboration with MIS Scientific AtlaIta for this project 
which has since been approved by the Government. 
MIS ITI Ltd. Bangalore have been permitted imports of 
designs and drawings for manufacture of Pecialised Modems 
and Convertors required for international 
telecommuication. 
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MIS Electronics Corporation of India Ltd. have been per-
mitted import of technology for. manufacture of S~tellite 
Gro~nd ~ntennas meetings revised specifications satellite 
spa~ng laid down by the International Telecommunications 
Vmon. 

3.41 The review was initiated in the Ith meeting 01 tne r.mpowerea 
Committee on Telecommunication held on 19.6.90 and was carried out in 
a meeting with all the Satellite Equipment manufacturers on 11.7.90. 
The decision taken in this meeting were endorsed in the' 8th meeting of 
the Empowered Committee held on 12.7.90. 
(g) Development of Indigenous Telecom Technology 

3.42 The Department of Telecommu~~cations has stated that 'Indigen-
ous development of Telecommunicati9ri~' technology has been given high 
priority by the department. . 

3.43 Indigenous development. has been entrusted to C-DOT and 
development of 128 Port Private Automatic exchange (PABX). 128 Port 
Rural Automatic Exchange (RAX). 256 Port private Automatic Branch 
Exchange (PABX), 512. Port Main Automatic Exchange (MAX) has 
been completed. C-DOT has also signed Transfer of Technology (TOT) 
agreement with n'uniber of manufacturers for manufacture of single 
channel UHF, system, 21'5 shared radio syssem, 10 channel Di~ital UHF. 
8 Mbls MUX and 34Mb/s MUX. Developmental efforts are on for large 
switchirtg <system, optical fibre, Digital radio, rural radio and SATCOM 
products. The development is at different stages. 

3.44 Indigenous Operation Maintenance Centre for lJ-lOB systems has 
been developed to replace the imported one. New services like videotex. 
Voice mail, Electronic mail and Packet Switched Public Data Network 
are being developed. New products like Cordless telephones. Code 
phones. Key telephones. MDF. power plants etc. are also being de-
veloped. ' 

3,45 The' 4)epartment further stated that there were no difficulties 
faced in the development of indigenous technology, However. indigenous 
development is a time consuming and building up adequate R&D 
(Research and Development) infrastructure is taking time. 

3.46 In a subsequent written note submitted to the Committee. 
Department has stated that the technology for manufacture of telec(\)m 
equipment is cba.nging very fast and on thc technologies adopted for the 
manufacture of indigenous telecom equipment are not latest as available 
in other parts of the world. Technologies adopted are, however. appropri-
ate for the country. 

3.47 Asked to indicate the present R&D facilities in the telecom 
sector, their adequacy. steps being taken to develop in-house R&D 
facilities. the department has stated that the present R&D development 
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facilities in the telecom sector are available in 'Centre for Development of 
Telematics (C-DOT)' Indian Telephone Industries (ITI). Hindustan Tele-
printers Limited and Hindustan Cables Limited. 

3.48 All these units are dealing with R&D work for different equip-
ment required for the telecom sector updating of the facilities are being 
done to match with the development in the technology. These have 
facilities to evaluate and absorb technology brought in and also keep pace 
with it while entering into technology' absorption wherever necessary. 
Facilities existing are not fully adequate for the current needs. 

3.49 In a note submitted after oral evidence before the Committee, 
Department has further stated as under:-

"There is an acute shortage in the availability of indigenously 
produced electronic components of professional grade. As regards 
LSI and VLSI chips required for modern telecom design they are 
hardly available in the country. Hence after a circuit is designed, 
which itself is time consuming, use of proper components with due 
regard to multi-sourcing. then ordering and obtaining them. integrat-
ing on the lab prototype and testing take time. After a lab prototype 
is fully evaluated in the laboratory, it has to be field tested by 
actually putting the equipment in the complex tclecom network in the 
country. In most cases, this has to be filed tested with different types 
of technologies in the network in different locations and in different 
environmental conditions. About 3 to 6 months of feed back data is 
required before design revision required is taken up and design 
frozen. After this step a regular production model has to be made 
using the production processes that would be used in furture 
production to ensure consistency in manufacture and to sort out any 
problems that may arise in n'lass productiQn. To ensure reliability of 
equipment in actual field conditions, the equipment has to be 
evaluated by the Quality Assurance Wing before mass production is 
taken up." 

.. 3.50 In a separate note, Department of Telecommunications has stated 
that there has been no shortage of funds for R&D activities . 

•• At the time of factual verifications Ministry has clarified as under:-
"The indigenous development of an Electronic Switch of large 
capacity is in progress. At this stage, the design made by C-DOT is 
capable of working upto 10.000 lines. A model Exchange of this type 
is under installation at Ulsoor, Bangalore for validation. The 
Exchange will be commissioned and loaded during December, 1991-
January. 1992 and based on the results, the bulk production of the 
equipment is proposed to be taken up in 8 Manufacturing Units other 
than ITI. In the case of small capacity Exchanges. the 512P C-DOT 
Exchange has already been validated and bulk manufacture is 



37 

expected from 8 Manufacturers from 1992 onwards. It is proposed to 
extend the range of manufacture to the remaining 14 manufacturers 
of C-DOT type of Exchange." 

Conclusions and Recommendations 

3.51 The present organisational structure of Telecommunication 
Department has been devised to meet the requfrements of develop-
ment, operation and malntelUlDCe of countrywide telecommunication 
infrastructure. The Telecom Commission is an apex level body for 
overall formulation and implementation of policy relating to Telecom 
services. The necessary interface with the Government is achieved 
through the Department of Telecommunication; the chairman of the 
Telecom Commission being simultaneously designated as Secretary, 
Department of Telecommunications. The Commission functions 
through various telecommunication circles and Government undertak-
ings like Mahana~ar Telephone Nigam Ltd., Videsh Sanchar Nigam 
Limited, I.T.I., M.T.L etc. The Commission has been given wide 
f\nancial and administrative powers. 

3.52 The Committee note that as part of the exercise to restructure 
the Telecom organisation, while the Telecom Board was replaced by a 
Telecom Commission, at the same time two major revenue generating 
Telecom Circles viz. Delhi and Bombay, were converted w.e.f. 1st 
~pril. 1986, into a Limited Company called Mahanagar Telephone 
~igam Limited. The purpose of creating MTNL was to upgrade the 
quality of Telecom Service. expand telecom network and raise finan-
cial resources for further expansion and improvement. In this context 
the Committee's attention has also been drawn to II comparative study 
made by Administrative Staff College of Hyderabad in respect of the 
telecom services in four metropolitan telecom circles of Delhi, Bombay, 
Calcutta, Madras. It has surprised the Committee that, according to 
the above study telecom services in Madras and not in Bombay or 
Delhi, have been adjudged the best. The Committee therefore find at 
least surprising that serious doubts about the wisdom of creating 
MTNL have cropped up in recent years. 

3.53 The Committee have been informed that creation of MTNL 
has not only resulted in dimculties in cross-subsidisation of finances 
for improving and expanding the service in low revenue earnings 
areas, particularly in those telecom circles which cater mostly to rural 
areas but at the same time a substantial part of revenue generated 
through telecom operations in Delhi and Bombay now invites corpo-
rate tax liability. A not unexpected fallout of this arrangement has 
been a certain wage disparity between staff working in MTNL and 
those working in other telecom circles. Apprehensions about a steep 
rise in the wage Bill as well as other factors mentioned above have 
inhibited the Department from bringing more telecom operation under 
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the MTNL pattern. In these circumstances the Committee are inclined 
to believe that experiment of creating MTNL has had an inherent 
limitations thus limiting its impact. The MTNL pattern therefore 
appear to promise no solution to the problem of reducing demanded 
supply imbalances in the telecom sector. 

3.54 The Committee have been informed that a high le\!ei body has 
been set up to go into the question of reorpnising telecom services de 
novo with specific reference to future status of MTNL. In this context 
the Committee are constrained to note that within a per:iod of 8 years 
i.e. from 1983 to 1991 restructurinR of the Department is being 
contemplated for the fourth time. The Committeedeprecatethe state of 
impermSUlency that seems to have seized the organisation which is 
expected to serve this vital sector. The Committee's disquite is 
accentuated further because they Ormly believe that it is telecom sector 
which can help the country in leap.froging into the 21st century. The 
Committee hope that the latest Expert Committee which is going into 
the reorganisation of telecom services will not overlook limited 
advantages of adopting MTNL pattern. They also desire that while 
considering the question of further restructuring Telecom Department 
the Government should not overlook the lessons learnt in past. The 
Committee would also like the Government to ensure that any fresh 
restructuring is given sumcient period to achieve the expected results 
before any further review is ordered. 

3.55 The. Committee are concerned to lind that substantial expan· 
sion in the Telecom Services notwithstanding, situation on the ground 
level is not altogether satisfactory in as much as even the Secretary, 
Department of Telecommunications admitted before the Committee the 
unhappiness of subscribers with the services provided and also the 
limited prospect of redeeming the situation during the 8th I'ive Year 
Plan. The Committee are inclined to accept the view that it is not 
possible in the Indian context to increase telephone density and that 
the thrust of development in the Telecom sector should be to achieve 
higher levels of connectivity. The Committee are also inclined to accept 
the view, that, atleast in the immediate future, a monopolistic 
structure for providing Telecom services may be inavoidable. The 
Committee have also been told that this was an almost universal 
pattern dictated by the compulsions of having a compatible network of 
telecom system. Nevertheless. the Committee are convinced that in 
certain respects there is scope for moving away from a monopolistic 
scheme of things. In this regard the Committee have heen informed 
that the production of equipments can be. to a large extent, given into 
private hands subject to necessary standardisation on quality assure 
ance. The Committee desire to emphasise that while envisioning such a 
monopoly in regard to Telecom senices due allowance should be made 
for inherent inetliclencies of this arrangement. This the Committee 
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believe, am be doDe by encouraging the bulk Wlen of Telecom services to 
run their dedicated network in tandem with the pubUc Network, by 
popuIarIIing private branch exchanges and ftnaUy by promoting rural 
Telecom COIIIUIDeI' Cooperatives. 

3.56 The Committee note that the Department of Telecommunications 
bas been issuing licences for establishing dedicated telecommunication 
networks to bulk users like Defence, Railways, Banks, Airlines, etc. The 
Committee expect that in view of expanding information industry and 
growth in the other sector of economy the demand for such networks is 

. expected to increase in coming years. Expectedly, this calls for greater 
investments. However, the present resources position in the country 
underlines the need to optimise utilisation of existing networks. In this 
context, the Committee have been informed that under the present norms 
bulk users can operate only within their own network and cannot share 
their trafl"'lC with the public network. The Committee believe this factor can 
come in the way of optimum utilisation of all available networks which may 
on the one hand generate demand for expansion of such networks and at the 
same time inhibit the Department from encouraging establishment of such 
network owing to resource constraints. The Committee, recommend that in 
order to reduce load on public network and to optimise utilisation of 
dedicated network the proposal to allow bulk users to connect their 
networks with the public network should be readily approved by the 
Government. The Committee desire the Department to take an early 
decision in the matter. 

3.57 The Committee find that even though performance during the 7th 
Five Year Plan in respect of commissioning of LDPTs has been below 
expectations the Department continue to be ambitious about its achieve-
ments in this area during the 8th Five Year Plan. The Committee also note 
that a serious handicap faced by the Department during the 7th Five Year 
Plan has been the shortage of equipment, mainly of switching systems. 
which have, hitherto for been manufactured in the public sector and are 
based on imported techology, a situation which has inherent limitations in 
yielding desired flow of equipment. The Committee, however, apPl'Kiate the 
fact that Department of Telecommunications is seized of the problem and 
has devised a twin strategy of developing indigenous technology for 
manufacture of large, medium and small switching systems and of produc-
tionising these technologies in the private sector. 

3.58 The Committee also welcome the present trend towards liberalisa-
lion of telecom equipment production and hope that this will result in easing 
the equipment related constraints whkh are presently hampering the 
expansion of telecom network in the country. The Committee would like the 
Government to not merely stop at iuuing licences for manufacture of 
equipments but to maintain constant interface in the industry, both in 
public and private sector in order to ensure that process of Ilberalisation 
works according to plan and yields concrete results. 

1SU~L.S-8 
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3.59 The Committee have been informed about position of various types 
of equipment for switching and transmission purposes besides the subscrib-
ers' end equipment. The Committee are happy to note that the telephone 
instruments are being produced today by 10 companies .and there is a 
capacity to produce 40 lakh telephone instruments a year as against the 
current capacity utilisation upto 10 lakh instruments. The Committee 
cannot but express its concern over the excess capacity which has been 
created. They nevertheless, hope that such capacity as i~ excelis to the 
minimum requirements of the country will not be allowed to remain idle. 
They, therefore, expect the Government to launch the concerted drive for 
export of telephone instruments. The Committee would also like the 
Department to maintain the highest quality and standards of instruments 
being so manufactured so that complaints on this account are minimised. 

3.60 The Committee note that a large number of private manufacturers 
have been issued licences for manufacture of payphones, cordless telephones 
and FAX machines. The Committee also not that many of these companies 
have yet to start production. The Committee hope that, as pointed out 
above, the Department of Telephones will take upon itself the role of 
nurturing the nedgeling units so that they are able to contribute in not only 
developing the telecom sector .put also in optimal utilisation of nation's 
resources. 

3.61 The Committee are apprised that in area of transmission equip-
Ltlent C-OOT has already developed a number of rural transmission 
products which are being manufactured. In this the Committee· are 
dismayed to note that the proposal for manufacture of digital UHF 
equipment with imported technology which have been under consideration 
or Government since 1985 has finally been dropped considering the status of 
indigenous technology in this area. While the Committee welcome the 
import substitution efforts in technology they are left with a feeling of 
disquiet over the manner in which Government has been dragging on the 
matter disregarding the fact that Telecom today is a rapidly changing raeld 
and also the acute demand for Telecom services in the country. The 
Committee desire that in future proposals should be mooted in tune with 
reasonable long perspective and decisions taken quickly. 

3.61 The Committee note that production capacities of ITI units at 
Mankapur and Palghat are being upgraded to meet the requiremer,lt of 
electronic switching system. They however note that there will be still a gap 
left between demand and supply which will be met through private 
manufacturers. The Committee are seriously concerned to note shortages of 
large switching systems which have hindered expansion and modernisation 
of Telecom services in larger urban centre thus depr~ving the department of 
much needed revenue. The COIIUDlttee understand that indigenous ttchno-
logy for manufacture of ..... er switchin(c system has not been developing as 
fast a~ could tJe desired and that the Government proposes to fill the gap by 
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relying on French CIT ALCATEL product for sometime. The Committee 
recommend that delay in expansion of services should not be allowed to 
come in the way of expansion and modernising telecom services in larger 
urban ar.eas of substantial revenue potential. 

3.63 The Committee also note that at present the annual licence capacity 
lor manufacture 01 cables by HCL (Hindustan Cables Limited) is just a 
Uttle above the 50% 01 the actual annual requirement of the Department. 
The Committee would like to caution the Government about the likely gap 
between avaiiabiUty of switching and transmission equipment which can 
make targets for the 8th Five Year Plan unrealisable. The Committee, 
therefore, recommend that sufficient attention should be paid towards 
dovetailing the production capaciUes of switching systems and the telephone 
cables in terms of quantities as well as technological capability. 

3.64 1:he Committee have also been informed that after a comprehensive 
review for identifying the existing gap between demand and supply for 
satellite equipment and selection of appropriate technologies certain firms in 
private as well as in public have been permitted to manufacture dift'erent 
types of satellite equipments. The Committee desire that department should 
closely monitor the progress of these firms so that the targets of the 8th Five 
Year Plan are realised. 

3.65 To achieve self sufficiency in the field of Telecommunication, 
building up of adequate Research and Development facilities is of para-
mount importance. The Committee are however constrained to note that the 
present R& D facilities in the telecom sector are not adequate for the 
cprrent needs despite the fact that there is no shortage of funds. The 
Department has stated that there is an acute shortage in the availability of 
indigenously produced electronic components of professional grade. LSI and 
VLSI chips required for modern telecom designs ar,e also stated to be not 
available in the country. 

3.66 The Committee strongly recommend that the Research and 
Development set-up in the Department of Telecommunication should be 
strengthened to enable the Department to not only develop and update 
indigenous technology but also to accept and absorb latest foreign techno-
logy. The Committt'e also desire the Department to lend fuU financial and 
administrative support to R&D Units so as to be able to develop in the 
country a strong technological base in the field of telecommunications. 



CHAPTER IV 
TOWARDS A WHOLE NATION CONNECTIVITY 

4.1 During evidence Secretary of the Department of Telecom stated:-
"In a developing country like ours, there is no way of increasing 
telephone density. We can provide more public phones and access to 
the villages. In the past we have not paid much attention to 
connecting our villages. We must provide connectivity." 

4.2 It was represented to the Committee' by a non-official body that in 
rural areas public telephone facilities are far from satisfactory and that the 
public telephone facility should be made available in places like Primary 
Health Centres, Village Panchayats where the rural people nonnally 
congregated. In this context the Ministry stated the present policy of the 
Government is to provide telephone facility to category stations like 
District Headquarters, Sub-divisional Headquarters, Tehsil Headquarters, 
Sub-Tehsil Headquarters, Block Headquarters and Police Stations under 
the charge of Sub-Inspector or above without consideration of profit and 
loss. The policy of the Government further is to provide Telecom facility 
on fully subsidised basis within about 5 kms. of every inhabited place 
preferably in Gram Panchayat Village. 

4.3 As per the above quoted policy, 28525 nos. of Long Distance 
Public Telephones have been provided as on 31.3.1990. This facility can be 
provided in the Gram Panchayat village either in the Post Office or at 
some other convenient place like grocer's shop to make the availability of 
the service for the maximum time to the public. 
(a) Public Call Offices (P.C.O) 

4.4 During the tour of Study Group of the Committee to Bangalore, 
they were informed by sOlVe representatives of non-officials bodies like 
Federation of Karnataka Chambers of Commerce and Industries etc. that 
Public call offices at the Airports/Railway station shou!d run round the 
clock. Asked to explain the reasons for non-functioning of P.C.Os. round 
the clock and the plans of the Department to provide more PCOs, 
Department stated that there are two types of PCOs one is a CCB (Coin 
Collecting Box) which do not require any attention and the second type of 
PCO, which are attended to by a person and are located in Departmental 
Offices and those which are given to private individuals. The coin 
collecting box PCOs work round the clock while those which are attended 
do not work round the clock. 

4.5 Regarding the monitoring and supervision being exercised by the 
Department to ensure the satisfactory working of PC Os Department stated 
that all the public call offices are tested daily to ensure that they are in 
working condition. Recently a system of registering public complaints 
regarding working of PCOs has also been introduced. A non-metered 
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telephone number is indicated in the PCOf. through which the public can 
make complaints. On its own Department is stated to hcwe very ambitious 
programme to improve the accessibility of telephone service by opening a 
large number of PCOs. 

During evidence, the Secretary DOT stated: 
"Our dream is to put it at the bus stand, railway station, hospitals, 
high schools, highways alongwith villages." 

4.6 To a question by the Committee regarding the ways and means to 
make PCOs more efficient, representative of the Ministry during his 
evidence before the Committee stated as under: 

" ..... We have several solution. One is you can have coin operated 
telephone, SID type. You could have attendant oriented telephone, 
or you could have car telephone. All the three phones are now 
available in the country. The other one is with the computerised 
billing. Equipment is already in production by private parties. The 
car operated phone is being evaluated for going into production very 
soon. Once you have all these phones, you will have the equipment 
you need for more PCOs. 

4.7 In regard to taking these peOs through transmission media from 
the switching exchange arid upto the network when it would be connected 
to telexes and other lines and so as to have the whole nation accessibility, 
the Secretary informed the Committee during evidence:-

"We have rural switching solution. Rural Radio Solution has been 
bothering us for quite sometime. We have our own products and we 
will be able to have cost justified transmission media. We need good 
radio solution. It is coming into the system. We feel confident that 
we will be able to add many more telephone in India." 

(b) Telecom facilities .in rural areas 

4.8 In a written note the Department stated that It oad ambitious plans 
for providing telecom services in the rural areas on a large scale. Un~et 
this Plan telephones are to be provided in each Gram Panchayat by 1995 
and in each village by 2000 AD. The target is to be achieved by adopting 
indigenous technologies for prompt inflow of equipment. 

4.1J Asked what had been done to promote rural teiecommuDlcation 
facilities during the 7th Five Year Plan the Department stated that against 
a cumulative target of 9720 LDPTs 9354 were commissioned during the 7th 
Plan. To achieve these targets various indigenous technologies are being 
adopted to enable prompt inflow of equipment. 

4.10 In a subsequent note the Department stated that the VIIlth Plan 
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aims at narrowing down the gap between rural and urban telecommunica-
tions both in qualitative and quantitative terms. Modern technology 
equipments are being inducted in rural areas for achieving rel~ability. The 
Eighth Plan objectives for rural telecommunciation inter-alia. include: 

(i) Automatisation of all rural exchanges. 
(ii) Provision of a public telephone in each of the 2.2 lakh Gram 

Panchayats. 
(iii) Replacement of worn out. life expired electromechanical 

exchanges by electronic exchanges. 
With the above objectives. about 14.7 lakh lines (gross) of local 

switching capacity will be commissioned in rural areas which includes 
replacement and automatisation. component of about 4.15 lakh lines. 

4.11 As the rural communication forms the last lap of the national 
network, its reliability is of utmos\ importance. To achieve this reliability 
and standardisation, the eighth plan envisages production of modern 
technology equipment for rural areas as follows: 

Single channel very high frequency (VHF) systems 
Shared Multi Access Rural (MARR) Systems 
10 channel Digital Ultra High Frequency (UHF) 
30 channel Digital UHF. 
64 lines electronic exchange designed by m 
Rural Automatic Exchanges to C-DOT technology with a 
capacity of 64/] 28/256/ 512/1024/2048 ports . 

. Combined local and transit exchanges to C-DOT/m technology 
with a capacity of 64/512/2048 ports. 

4.12 Asked whether availability of variety of technologies was not an 
hindrance in moving ahead in regard to rural telecommunications the 
Secretary. DOT stated:-

"We have tQ consider the distance, terrain, etc. we need enough 
technologies but not too many. We have to have certain options 
depending upon capacity. distance and quality. It all depends on the 
situation. " 

(c) Rural Telecom Cooperatives 

4.13 Asked further whether there were any governmental con-
straints in achieving results the Secretary, DOT commented as 
follows:-
....... 1 believe that we need rural cooperatives for telecom. This is an 
idea we need to explore. Take for example Dr. Kuriens NDDB. If 
they can have five thousand cooperatives cann't we have rural 
exchanges on that basis for five thousand villages. It is a question 
which needs to be answered NDDB have Rs. 900 crores. Can I have 
Rs. 300 crores out of that." 
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4.14 The Secretary DOT, further added:-
.. There is another pOint in implementing this scheme in rural areas. 
We need to get the support of local Panchayats. If they take on an 
active role, it will simplify our task." 

(d) Telecommunication facilities in remote Hilly and Island Territories 

4.15 In their 81st Report (8th Lok Sabha) the Estimates Committee 
had noted that all the villages of Andaman & Nicobar Islands did not have 
telecommunication facilities. The Committee had therefore desired that all 
the schemes which had been taken up by the department to extend 
telecommunication facilities be implemeJ.lted in right earnest so that there 
was no delay in providing the long dis~ance public telephones, and 
connecting the remote Islands by Trunk Services with Port Blair. 

The Committee also desired for augmentation of capacity of S:r.D. 
channels to relieve congestion from the mainland to Port Blair. 

4.16 In its action taken reply, Ministry of Home Affairs inter alia stated 
that the schemes had been drawn to extend the telecommunication 
facilities to remote Islands during 1989-90 and the measures were also on 
at full swing. 

The Ministry further stated that the case of providing of more STD 
Channels between Port Blair and mainland had been taken up with the 
Telecommunication Department and was being pursued with them. 

4.17 The Committee are inclined to accept connectivity throughout the 
country to be the appropriate goal for development of Telecommunications. 
Expansion of rural telecom network and establishment of Public Call Omces 
have a special significance in achieving this objective. The tomfnittee note 
that it is the objective of the Government to establish at least one telephone 
facility within about 5 kms. of every inhabited place preferably in the Gram 
Panchayat of Villages. The present policy of the Government is also to 
provide telephone facilities irrespective of profit or loss, at all the stations 
where the various levels of administrative machinery are sited. The 
Committee _ note that the DOT aims at providing PCOs at bus-stands, 
railway stations, high-schools and highways, besides in the villages. The 
Committee find these objectives laudable and would like to emphasise the 
need to ensure proper and round the clock functioning of the PCOS through 
appropriate technological, organisation and administrative mea'iures. The 
Committee are constrained to say that the actual functioning of PCOS is far 
from satisfactory and would, therefore, desire that the Department should 
ell'ectively monitor the functioning of PCOs. They also recommend expediti-
ou. introduction of latest equipment for improving the performance of 
PCOs. The Committee would expect the Government to draw a perspective 
plan in this regard with special focus on promoting rural lelecommunica-
lions. The Committee find that for achieving the desired level of connectiv-
ity difticulties are being faced by DOT in regard to rural radio solution. 
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The Committee desire that the Department should strive to overcome these 
diftlculties to achieve visible results and make a speedy headway in this 
direction under a time bound programme. 

4.18 TIie Committee welcome the idea of setting up of rural telecom 
corporations for rapid expansion of telecom services in rural areas. Such an 
arrangement is also expected to mitigate the problem of resource mobilisa-
tion for the purpose of promoting rural telecommunications. The Committee 
strongly urge the Government to carefully study the pros and cons of this 
sullemon. 

4.19 The Committee note that telecom services in remote hill areas and 
Island territories are highly unsatisfactory. In this context, they would like 
the Department of Telecom to accord overriding priority to remote areas 
like Island territories and hill areas in sanctioning, supplying and installa-
tion of state of art telecom equipment including electronic exchanges. 

The Committee would also like the Ministry to expedite the completion of 
two on going schemes for provision of telecommunication facilities in the 
Andaman and Nicobar Islands. They would also like to be apprised of the 
latest position with regard to the provision of STD Channels between Port 
Blair and the other Islands. 



(a) Tariff Policy 

CHAPTER V 

FINANCIAL ASPECfS 

5.1 SpeHing out the objectives of a tariff policy in the Telecom sector 
the Department of Telecommunications in a note has stated that tariff 
should take into account the incidence of usage, the purpose (value) 
besides other factors. Besides, it should be simple to understand and 
administer. It should also not create any harmful competition amongst 
various telecom services. 

5.2 Asked to indicate the reasons due to which tariff on communica-
tion has increased rapidly over the past few years, Department has stated 
that the tariff increases from time to time have been necessitated by the 
rising operative cost, cost of equipment and other inputs besides cost of 
staff charges by way of increase in pay and allowanced owing to pay 
revision and periodical increase in Dearness Allowances. At the same 
time, tariffs are also expected to generate resources to fund, at Ie at 
partly, the expansion programmes, new telec.om services as also improve-
ment in the quality of services. Funds are also needed to improve R&D 
efforts towards self-reliance in Telecom equipment on which Government 
lays considerable emphasis. 

5.3 The Department further stated that despite the above compul-
sions, the charges for various telecom. services have been kept low. In 
fact Telecom. tariffs in India have been well below the whole-sale price 
index. With 1970 as the base year, the whole-sale price index has crossed 
493 on 1.7.90 whereas the Telecom. rates broadly correspond to 433 
points. 

5.4 The Deptt. also contended that while revi!ling the tariff, care has 
been taken to see that undue burden does not fall on the rural section of 
the telephone users. The rentals for flat rate exchanges which mainly 
serve the rural areas, have not been revised after 1982 while the tariff for 
Measured Rate Exchanges (MRE) has been revised in 1986, 1988 and 
1990. In the revision which came into effect from 1.4.90, the rentals for 
MRE systems below 100 lines have rather been reduced from Rs.125 for 
a bi-monthly to Rs.l00/- per bi-monthly period. The revision for telex 
call charges have also come after a gap of 14 years. 

5.5 For subscriber dialled calls 50% concession is available between 
19 and 22 hours and 6 to 8 hours. The charged rate is still lower for STD 
calls made between 22 hours and 6 hours when only 25% of normal 
charge is levied. 

47 • 
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Moreover, 50% concessions in charges have also been introduced for 
trunk calls made from LDPT (with effect from 1.4.90). 

Concessional'rental in respect of telephones for educational institutions, 
institutes run for the handicapped and tribal welfare have also been 
introduced with effect from 1.4.90. 

The Press also enjoys certain concessions in respect of some of the 
facilities. 

5.6 The following measures are proposed to be taken to keep the 
tariffs low: 

1. Reduction in cost of equipment. This is proposed to be had 
by enhancing the existing production capacity and competition wherever 
possible. 

2. Introduction of cost effective technology. 
3. Increasing productivity by use of modern maintenance practices, 

tools, office automation, training and re-training of staff. 
4. Reduction of staff telephone ratio. 
5.7 The Committee were informed by the Department that between 

84 and 89 while the number of Direct Exchange Lines has increased by 
almost 60%, the number of staff has increased by only 7.74%. By 
increasing the productivity, the Department is trying to keep the increase 
in costs to the minimum. The Department is taking further steps to reduce 
the staff telephone ratio from 96 per 1000 now to 47 per 1000 by 1995. 

5.8 Asked to indicate the cost per call (both domestic and interna~ 
tional) to· the Department and the charges being taken by the Department 
from the subscribers of these calls, representative of the Department 
stated:-

"Sir, It is very difficult to work out the cost correctly because we· do 
not have the system by which we can mark the cost to the various 
parts of the network. 

The local exchanges are connected to the Switch Exchanges and 
they are connected with the long distance systems. So, it is d:tremely 
difficult to calculate the cost per call. In general terms we can work it 
out but if you say that we should split it out and say that for a local 
call this is the cost and for STD This is the cost, it is very difficult," 

5.9 Asked as to how the Department was structuring tariff of local and 
SID Calls in the absence of exact information regarding cost per call. 
representative of the Department during evidence furthctr stated:-

"We do look at the cost aspect of our work. So far as we 
are concerned. the STD Calls both the national and international 
calls come to the same meter." 

S.10 In a subsequent note on position ot' cost audit of local. national and 
international Trunk dialing facilities to assess the cost per call. DOT has 



49 

stated that as already mentioned, ascertainment of cost for different 
services, which are inter-related and served by a common equipment/ 
transmission media is rather difficult, highly subjective and imprecise. 
Further, there are historical costs, marginal costs and long run marginal 
costs etc. There may be several ways of allocating the common costs to 
various services. This task is further complicated by the inter-mix of 
technology and also because tariffs, are not· only to cover costs for 
individual services separately but to cover total costs. 

In addition, they also take care of the following: 
They should produce adequate and stable revenues to take care 
of the need for expansions, upgradation and maintenance; 
The policy goals, some of which may require cross-subsidisation 
from other services as in the case of development of rural/ 
backward/hilly regions, which though require heavy investments 
but bring in only very meagre or nil revenue; and 
The benefit derived by customers from a service. 

Successive Committees set up to look into the aspect of tariff fixation 
have all emphasised the above factors in fixing the tariff. It is also 
pertinent to mention that nowhere are the tariffs directly related to the 
costs. This is because of variety of reasons such as difficulty in determina-
tion of costs, needs for cross-subsidising different classes of customers and 
so on. 
(b) International Subscriber Dialled Calls 

5.11 Asked, during evidence, to indicate the rationale behind fixing the 
overseas telecommunication tariff, representative of Department of Tele-
communications stated:-

"Sir, about the international calls, of course. the rationale should be 
there because we are sharing the revenue with the foreign administra-
tion. We have to be in line with the general tariffs which are 
prevalent from the calls from the other side. Of course, we cannot 
e~ery time strictly adhere to it because of some technical limitations. 
The value of our currency goes on fluctuating. We are trying to put 
international calls in same groups and that is how we decide about 
them. Even the STD bills we decide on the basis of the distance and 
it is to some extent telescopic in nature." 

5.12 In a separate note submitted to the Committee the Department 
stated that the cost study has been conducted by the I. T. U in 1989-90 for 
arriving at the cost per minute to developed countries (one second and 1.2 
secont) pulse). For this the capital outlay with the Videsh Sanchar Nigam 
upto 1~87 was taken into acCount. A uniform rate of return of 15% per 
annum to arrive at the amortization costs on the basis of the useful life 
period has been taken. To this has been added the expenditure on 
operation, maintenance and national network charges. The cost thus 



50 

arrived has been distrtibuted over the total traffic exchanged with the 
developed countries. This cost comes to 0.6523 SDRs per minute. At the 
conversion rate of S.D.R.=16.718 rupees (86-87 rate) this comes to 
Rs.IO.90 per minute. Adding the element of amount then payable to other 
administrations which has been taken as Rs.16.40 per minute on an 
average basis the cost comes to Rs.27.30 per minute. 

(c) Telegrams 

5.13 The capital outlay on telegraph Branch upto 1988-89 has been 
taken into account for arriving at the cost per telegram. Interest @15% 
and depreciation at prescribed percentages on capital outlay has been 
applied. The total maintenance expenditure for the year 1988-89 has been 
apportioned on the basis of ratio between Telegraph and Telephone capital 
outlay. Operation cost, direction. control and supervision based on the 
actuals of 55 crOs/DTOs and the payment to the Postal Department for 
handling messages at combined Post Offices has also been added while 
computing the costs. The cost on an average of 26 words per telegram 
works out to Rs. 28.25 per telegram. 

(d) Rationalisation of Tariff 

5.14 Asked to give views on the rationalisation of tariff on Telecom-
munication on the basis of the usage, representative of the Department 
further stated: 

"I would like to say that when we said that to a business sut)scriber we 
would like to pay more than a domestic subscnber. Uur thinking was 
that since telephone calls mean more to him, the benefit which 
accrues to him from that call in terms of money is more. Perhaps it 
would be justified on our part to charge more than probably the call" 
made for domestic purposes ..... This distinction between business and 
domestic call exists in many countries. So far we have not been doing 
it. " 

5.15 When pointed out by the Committee that communication tariffs 
could not be rationalised without knowing the cost per call, representative 
of the Department stated:-

"Sir. in some sectors, say rural sector I will go to the extent 01 saying 
that if we put one Pl:O line-l am talking of the old technology 
which costs about Rs. lOO,<Xn-but in return we get practically 
nothing. Still, we are prepared to take it to the villages where people 
are not in the habit of using telephones. So, there are sectors where 
we are not changing adequately. Of course, 1 am not fully conversant 
with the actual fixing of the various tariffs but our main concern has 
been, as somebody mentioned here to get the money from wherever 
it is available." 



51 

(e) Dual Tariff 

5.16 The Committee enquired whether it will be possible to have dual 
tariff structure, with regard to commercial and non-commercial services. In 
reply the Department in a note to the Committee stated:-

"There is no proposal as ~et for dual tariff structure with regard to 
commercial and non-commercial services. However, BICP has been 
entrusted with the study on tariff structure for the Telecom services 
which may cover this aspect as well. Their report is awaited." 

S.17 During evidence, representative of the Department further stated 
in this regard, as follows:-

"Sir. to some extent we are trying to advocate it because we teel that 
in Telecom, we have the component of cross-subsidy. We earn some 
surplus which we put back into other sector like the rural communica-
tion which on the basis of present figures is not paying itself. So, 
putting it in a policy guidelines, it will appear that we are trying to 
have a tariff which is higher for commercial or business sector than 
probably for domestic sector which has got less paying capacity. This 
is what we are trying to bring. The policy has not yet been 
finalised ..... " 

(f) Outstanding Bills 
5.18 As per Audit Report Union Government (Posts & Telecommuni-

cations) the arrears of telephone revenue at the end of 1986-87 was Rs. 
35.43 crores. These increased to Rs. 82.36 crores at the end of 1988-89. 

5.19 Asked to explain the reasons for accumulation of arrears and steps 
being taken to remove them, Department stated that the arrears ·of 
telephone revenue to be realised from subscribers (excluding M1NL-Delhi 
and Bombay), which was Rs. 35.43 crores as on 30.06.87) increased 
to Rs. 82.36 crores as on 30.6.89 (in respect of bills issued upto 
31.3.89).The outstanding dues have increased on account of the following 
reasons: 

(i) Over the years, with the phenomenal expansion in telecom services, 
the quantum of telephone revenue billed for has also increased sharply. 
It is not abnormal in this context that the absolute amount of arrears at a 
more recent -date will be higher than the absolute amount of arrears at an 
earlier date, when the revenue billed for was much lower. Accordingly, 
when comparing the arrears of telephone revenue at the end of 1986-87 
(Rs. 35.43 crores) with the arrears of telephone revenue at the end of 
1988-89 (Rs. 82.36 crores), it may be useful to understand that the revenue 
billed for in 1986-87 was a mere Rs. 941.20 crores, which has become 
Rs. 1761.27 crores in the year 1988-89. This records a growth in revenue of 
87.13%. 

It is, however, to tne credit of the Department of Telecom that the 
coUection efficiency has been far better than that of any other Government 
Department or even private concern wherever charges are claimed for 
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after rendering the service, as in the case of Telecom. The Department 
of Telecom generally recovers about 99% of the amount on bills issued 
upto the end of each financial year. 

(ii) There are certain categories of subscribers on which the Telecom 
Department is not able to enforce it's procedures of recoveries with \ 
which includes disconnection of services as a sort of pressure. There are 
various categories of dignitaries which are exempted as per Departmen-
tal rules from disconnection of services. Likewise, we are not in a 
position normally to disconnect Government Departments .which are not 
paying up their dues. To add to this, with a growing affluence in 
educational level, we have more and more subscribers going to court in 
the event of-a dispute with the Department over bills. For all the cases 
in court, the Department is not in a position to enforce recoveries. In 
recent years, a great many other forums have also become easily 
accessible to the subscribers, e.g. the State and Natiorral Consumer 
Councils, and cases with these bodies have also to be accorded the 
status of cases in courts of law, as per the directive of the Law 
Ministry. OUf efficacy in pressing the subscriber to pay is reduced to 
that extent. 

(iii) Since 1984, there has been a ban on the recruitment of staff. 
TR branches all over the country have therefore, been able to pay less 
attention to the procedures for pursuing recoveries of old dues. 

5.20 It was further stated that Department is constantly monitoring 
the outstanding position, and the following strategies are being adopted 
to minimise the arrears in telephone dues: 

(a) The only effective tool with the Department for timely recovery 
of dues is the threat of disconnection. On the other hand, once the tool. 
is used, the chances of recovery sometimes become remote-unless the 
subscriber is interested in having his telephone restored. Orders are 
reiterated from time to time by the Department to make timely discon-
nections wherever payments are not forthcoming. 

(b) An incentive scheme is in operation within the Department to 
motivate staff to realise the very old dues. 

(c) Half-yearly targets for liquidation of outstanding dues are set for 
each of the units separately, and their performance critically reviewed. 
The units lagging behind are pulled up, and the units which achieve the 
targets are given letters of appreciation, and connected entries made in 
the confidential reports of the staff responsible. . 

(d) Alongwith court cases, there are a growing number of arbitration 
ca~s in respect of billing matters. As something akin to a legal process 
is involved,' we have observed delays in the past in setting these 
disput~s. Honorarium has recently been fixed to motivate Arbitrators to 
decide these cases early. 
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(e) The Department is considering the levying of a surcharge on the 
delayed payment of telephone bills. 

5.21 The Department also informed the Committee that the outstand-
ing dues in respect of bills issued up to 31.3.87, which was Rs. 35.43 crores 
as on 30.6.87, have come down to Rs. 9.33 crores as on 31.03.89, and the 
arrears of telephone revenue in respect of bills issued upto 31.03.89, which 
was Rs. 82.36 crores as on 30.06.89, has come down to Rs. 52.03 crores as 
on 31.03.90. This demonstrates that consistent steps are being taken to 
bring down the arrears, and the efforts on our part are continuous. 

5.22 The Committee were also told that the bills outstanding for over 
three months are only of the order of 3% of the total amount billed to the 
subscribers. 

5.23 About the delayed payment of Telephone Bills, Department of 
Telecommunications in a subsequent note has stated that approximately 
60% of subscribers pay their telephone bills with delays, viz. at some point 
beyond the specified pay-by-date. On account of sometimes considerably 
delayed payments by subscribers sizeable revenues of the Department of 
Telecommunications stand at present blocked. An elaborate machinery of 
administrative accounts, and operational staff gets involved in the pursuit 
of recoveries, issue of reminders, disconnections and other related work, 
where they could actually be using their time to promote the more positive 
gOltls of the subscriber. Giving its views on the question of levying 
surcharge on bills paid beyond the due date, the Department informed the 
Committee in a written note that the· date by which payment is due is 
specified on every bill. It is felt, that if the subscriber is asked to pay an 
addition4l1 charge on bills that arc:, cleared beyond the' 'payrby-date', the 
reluctance, and fear of having, to make an extra payment would motivate 
the $ubscriber to clear his dues on time.· , " 

5.24 Explaining the exemption given to certain categories of 
diginitaries, from disconnection represeniative of the Ministry· durin,g 
evidence stated as under:- . 

"For us to recover the amounts, the only positive way, without 
taking retourse to litigation, is to disconnect and twist the hands of 
people. Perhaps when it comes to dignitaries, being a monopoly, it 
will not be correct to do this. We have 'certain very few categories 
which have been put under exemption. They may not be respon-
sible personally for non-payment of bills. They are mostly doing 
public service. Their offices whose responsibility it is, have for 
some reason or the other delayed payment of bills. What we are 
examining is whether we can curtail the number of people in this 
list. But there is a limit. Probably, the social situation being what it 
is, in India, if I were for example to disconnect the telephone of a 
Judge, we will be called as being most insensitive to the social needs 
of the country. I think the departments which are responsible 
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for such telephones should give us some deposits, and not hold on 
to the bills." 

Conclusion and Recommendations 
5.25 The Committee find that the taritr polky followed by the Depart-

ment of Tele-Communications is based mainly on incidence of usage, the 
value. of service rendered, susceptible to administration besides generation of 
revenue surplus for further expansion and R&D etrorts. 

5.26 The Committee have been informed that Telecom taritl's have been 
kept low and are well below the whole-sale price index as on lst July, 1990. 
The Committee have also been informed that the rentals for fiat rate 
exchanges which mainly serve the rural areas have been left at the level 
where they were in 1982 while the taritl' for Measured Rate Exchange 
(MRE) has been revised on three occasions since tben. Tbe Committee were 
also informed as to how taritr structure has been designed to be selective in 
imposing lesser burden on deserving target groups like press, educational 
institutions etc. The Committee were also informed that the Department is 
taking aU necessary measures to keep tariff low through modernisation, 
higher productivity and better stall' telephone ratio. The contention of the 
Department about teIecom taritrs being low notwithstanding the Committee 
have been inclined to believe that tbese are not based on a rational cost plus 
formula. The Committee, therefore, eaquired from the Department about 
the baais on whkb the taritr structure has been worked out. In this context, 

. the information furnished to the Committee in regard to costs of local calls, 
ISD calls, Telephone rentals, telegram rates leaves them UDconvinced about 
the correctness of the tariIIs ftxed by the Department. 

The Committee nod that as apinst the cost of RI. 27.30 per minute of 
ISD calls to the Department the tarItI' charged is lb. 40-48 per minute. 
SimUarly, as apinst costs/call of 63 paise actual taritr is RI. O.80/caIl upto 
1_ calls and RI. 1.10 Paille/call in excess of 1_ calls. The Committee 
would like the Department to ratlonalile tbe tariII structure of telecommuni-
cation facilities on the bull in order to facilitate fixation of taritr on a 
realistic basis. 

5.27 The Committee wish to emphasize that telecommunication in tht 
present day scenario is a necessity rather than a luxury, and would, 
therefore, like the department to make all etrorts to keep the taritrs low. 
The Committee urge that aU the necessary measures proposed to be taken 
by tbe Department viz. reduction in cost of equipment, introduction of cost 
effective technology, increasing productivity through the use of modern 
maintenance practices tool, omce automation, training of stall' etc. should 
be taken under a deftnite time frame. 

S.28 The Committee have been informed that distinction between 
business and domestic caUs is prevalent in many countries of the world. The 
Committee also find that the Department of Telecommunications has a 
proposal to fix dual taritr for commercial and domestic sectors, which has 
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.. been final ..... 10 r.... The Bareaa 01 .......... CGID ... PrtcIe (BICP) 
do have been eatrusted with a Itady 011 tIuiIf ItI'1IlDre for die telecoal 
...tea is aIIo stated to b COIIIIderina the queIdoa of dual tarttr. 

5.29 The Coauaittee are IIIdIaed to take the view tIaat the ....... to 
lIa.e a dual tariff Itrudare II not wItbout IMI'lt IlIOn 10 .... It am help 
DOT ID bricIaiaI the resource pp aDd briJIaIaI about aec e nry npe .... 
01 teIecom fadllties In rural areas where It will at the ....... t JUDdIIre, 
provide 100ft of a social welfare input. However, the CoauaIttee wlDUke to 
CIIIIdoD the Govel'lUDeDt at the .... time about tbe ..... bDIty oflllCb _ 
81"1'811gelllent beina misused by IIDICI'Upuious ..... ts IadIna to leak .. of 
reveaue. TIle Committee hope that Government wUI take a CODIidered view 
ID the matter after consulting all concemed lndud.in& BICP. 

5.30 ~ Department Infonned tbe Committee· that an amount of 
RI. 12.36 ~ blUed upto 31st Mardl, 1989 "as outstanding from tbe 
sublcribers. The CommIttee are of tbe view that evea tboqh the outstand-
Ina bWs constitute only 3% of the totailUllOUllt bOied, tbese are nevertbeleu 
of COIIIiderabIe IIIItIftltude considering the fact that outstandIna bills ID 
respect of MTNL at DeUd and Bombay have not been taken IDto account. In 
this conte:d the Committee are constrained to ftnd that Department II r.dD& 
.,.-obIeIIIS ID recovering the oustancUnc bOIs pardcaIarIy ID reaped 01 
dIpItarles/Govenunent Departments and on IICCOIIIIt of cUspated cues 
pending ID the courts and conswner coundIs. The Department .... 
apresItd Its helpIesIInts In rnaIdng a beadway In respect of outItaDdl ... 
billa relating to the.e categorier. 

5.31 The Coaunittee have DO reasons to agree with the coatendon of the 
Department of Teleconununications that they are not In a poIItion to 
diIc:IonDect the teIepbones of Govenuneat Departments wllkh are not paying 
their dues. The ColDIIIittee feel that a coaunerdaI Department Uke that of 
teIepbones cannot be faulted If they are c:onstraIned to discoDJled eVeD 
Government telephones for whicb bOIs are not being paid. The Committee 
,,~ Uke the Department of Telecomm~donI to vigorously pursue 
CMeI of outstanding bOIs with Government department concerned at a hIP 
level with .. view to realising ~ne dues as early as pcMSible.. To 
overcome this situation the CCMDmittee would like the Department to 
consider the feasibWty of pruning down the list 01 dIpItaries from the 
ueBlpted lilt for diseonnedIon of telephones .lor DOD-payment of dues. At 
the ume time the Committee would like tbeDepartment to explore the 
possibility of obtaining advance deposits from Govel1UDeDt oftkes and other 
... corporate bodies as also from the dignitaries on the basis of I'PtlSOnabie 
avenae of bUUng made over a past period. The actual charps can then M 
..... usted apiDst such an advance. TbII the Committee beUeve, wiD abo 
oIMMe the Deed for arm twisting for enforcing recovery of oatstandIng :lues. 

5.31 As reprds outstandlllI bUll disputed bi the sublcriben and 
,.«'11 ia courts and consumer COUDdls, the Committee are of the opinion 
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.... ,.. .... IIt'., ....... vI .... e-. .... .,.. •• e .............. 

... 1M..... er vi t ..... 4*'&. 
5.33 The Committee were aIIo lnIonaed tbat ODe vi the reasons for 

.............. dues ,.11 iaIufIIdeDcy vlltaff. TIle CoauaIttee UrdIy Deed to 

...... upoD the Department the deIIrabIUty vi ......... _t sudI edmlnlstra-
tift powers. 

5.34 The Committee note that payment of telepboae bOIs by 60"0 of 
..a.riben is DOt done lD time thereby DOt only ca ....... revenue Ioues to 
1M DepubDrut but lDcoaveDJence to sublcrlbea OR amMIDt 01 diIcoanec:-
.... vi their ....,... To a"oid the late payment of teIepboae bOIs 
Drpu1ment is stated to be CODSIderiag the ~vyIng vi II1II'Cbaqe OR bills 
delayed for payment. The Committee would like the DepubDrut to CODIIder 
..... issue in all its nunlftc:atloaa before arrivina at a ftaaI decision. The 
Department should, however, ensure that in tIw lint instace correct 
teIrpbone bOIs are despatched to the CODIUIDerI well before the date 01 their 
payment so that there II DO ............. t to the COD.lUlDerS on account 01 
delayed receipt/non-receipt of teIepboae billa; and there should be at least a 
UIInlmum time .. of 15 day. betweea receipt vi bID and last date 01 
payment. 



CIlAPTElt VI 
MANAGING SUBSCRmER SATISFAcrION 

(a) Excessive Billing 

6.1 The Department of Telecommunications in its DOte furnished to the 
Committee stated that in-depth studies are undertaken from time to time 
within the Qepartment regarding the complaints of subscribers about 
excessive/over-billing on their telephones. Based upon these, precautio-
nary and corrective measures are prescribed. 

6.2 The Department further stated that complaints of exceuive biJIiDa 
can arise due to (a) a fault in the meter circuit, though rare; (b) mischief 
by some subscribers in league with Telecom Staff for diversion of lines 
(though such cases may not be as frequent as projected); (c) a faulty book 
switch of an instrument, which may not disconnect the line after comple-
tion of an SID call; (d) the subscriber's gueas that he has talked for a 
lesser time than the facts of the meter recordings finally bear out. Very 
often also the SID/ISO facility on a phone is seen to·be used by family 
members, visitors, and employees on the premises without a subscriber's 
personal knowledge. 

6.3 The action-plan for the reduction of excess billing complaints is as 
given below:-

(a) Meter readings are to be taken every fortnight; 
(b) Subscribers, whose fortnightly meter readings show sudden jumps 

in the number of calls, are to be identified, and their lines are to 
be placed under observation; 

(c) In the event of a complaint of high bills for a specific period, 
responsible staff are to be sent to the subscriber's premises to 
ascertain whether there was a special occasion, e.g. a wedding or 
other celebration which might have given rise to a spurt in the 
number of calls. 

(d) Efforts are being made to rapidly computerise the billing process 
for telephones in the entire country. The billing for most of the 
major systems stands computerised already, and is proceeding 
swiftly in other places. 

(e) With effect from 1.12.89, bills with details of SID calls are being 
issued to subscribers connected with E-IOB exchanges. This is also 
expected to go a long way in reducing the apprehensions of 
subscribers. 

6.4 As a result of the actiou taken on the lines above, the incidence of 
complaints with regard to high bills issued during the year 1989-90 has 
come down to 0.89% of the total bills issued as against 1.12% in the 
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preceding year, 1988-89. It is observed that the total number of excess 
billing complaints in a year in the Telecom Department are around 1 % of 
the total numbeJ: of bills issued. 

6.S In this context the representative of the Department stated during 
evidence: 

"It is a technical problem. The only answer according to us, is, 
one, detailed billing so that you know which call was made at what 
time and to whom. The second is automatic SID lOCking. You can 
lock and unlock. We have introduced the lock." 

6.6 In a subsequent note Department of Telecommunications further 
stated that targets have been fixed for compute rising the billing process for 
telephones in the entire country. The instructions in this connection stand 
iIaued to the field units. In brief, the plans are to computerise the billing 
process as follows:-

(i) All major districts by 31.3.91. 
(ii) In respect of Circles where no computerisation of billing has taken 

place so far: 
(a) 20% of the Secondary Switching Areas (all sizes) are to 

computerise by 31.3.91; 
(b) 40% of the remaining SSAs to computerise by 31.3.92; and 
(c) All units to complete computerisation by 31.3.93. 

(iii) In the Circles where some computerisation of billing has already 
taken place: 
(a) 30% of the remaining Secondary Switching Areas (all sizes) 

to computerise by 31.3.91; 
(b) 40% of the remaining SSAs to computeri~ by 31.3.92; and 
(c) All units to complete computerisation by 31.3.93, 

6.7 During evidence representative of the Department stated as unden 
"We have the old strowlJer type of equipment which is going to be 
replaced in five years. We are not sure whether we should invest in 
it to the extent of RI. SOO per line. Secondly, about the reliability 
of the equipment; we have a few prototypes; we would like to 
validate them properly. Whatever is now being designed, detailed 
SID billing is part of the design. We will be replacing the manual 
exchange within 5 years. We hope to exchange stowger exchanges. 
It has a correlation with investments." 

6.8 Regarding the secret Code system for SID Telephones, Depart-
ment of Telecommunications in its note furnished to the Committee has 
stated that in the case of CDOT & E-IOB systems, this is a system's 
feature. However for all other exchanges it has to be provided by use of an 
add-on equipment on a ~r-Iine basis. The production clearance for this 
equipment bas been given' to ITI. However production has not yet beell 
commenced. 

6.9 Asked about the proposal to include the .. details of SID caDs in the 
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bills issued to subscribers connected with other than E-10B 
exchanges, Department subsequently stated that exchanges other than 
E-1OB can be classified into 4 categories: 

(1) fmported electronic exchanges i.e. PRX, NEAX and Fetex. 
(2) Imported X-bar exchanges i.e. C-400 types. 
(3) Indigenous electronic exchanges C-DOT, ILT of m. 
(4) Eleetro-mecbanical exchanges MAX.I strowger, PC Crossbar 

ICP X-bar and MAX II type strowger exchanges. 
6.10 Out of these detailed billing facility can be provided only 

for Fetex type which are working only in the metropolitan cities and 
indigenous electronic exchanges i.e. category 2 above. 

For PRX and NEAX, the equipment and software needed, have 
to be imported and are found to be very expensive. Presently, there 
is no proposal t~ provide detailed biUs to subscribers connected to 
these type of exchanges. 

Provision of detailed billing facility with indigenously developed 
equipment for the C-400 X-bar and other electromechanical 
exchanges mentioned against the 4th category is under consideration. 
However, in view of the obsoletism of electro-mechanical systems 
which are definitely going to be phased out, the desirability of 
investing heavily in providing the additional facility of detailed billing 
is under examination based on feed back received about the sub-
scribers reaction to the provision of detailed billing facility. 
(b) Ttltphont faults and maturing of calls 

6.11 In reply to a question whether any study had bettn underta-
ken by the Department to ascertain the time taken for rectification 
of telephone faults, Department stated that the study of complaints 
and faults is a continuous process which is being undertaken by the 
Department every day. The performance in respect of complaints and 
fault clearance are monitored at various levels in the Management 
Information . Service. The overall average of complaints', faults etc. 
are compiled circle-wise and monitored at the Directorate. The aver-
age complaints all-India per 100 stations per month has shown a 
reduction from a figure of 29.9 in 1987-88 to· 27.7 in 1988-89. Simi-
larly the faults per 100 stations per month (For systems of 1000 
lines and more) has also shown a reduction from 23.1 in 1987-88 to 
21.6. 
(c) Working of peos I LDPTs 

6.12 In a note furnished to the Committee, Department stated 
that all the Public Call Offices are tested daily to ensure that they 
ue in working condition. 

6.13 Asked to give details of LDPTs which remained out of 



order for more than a week, month and more during last one year, 
Department stated that information was being collected. 

6.14 Regarding the check by the Department to ascertain that LDPTs 
are actually tested daily, department merely stated the procedure laid 
down for testing the working of LDPTs. 

(d) MlllWilag of CfIl/.'I 

6.15 During evidence Committee pointed out that only 470/0 of the 
local telephone calls mature at first attempt. In reply, the representative of 
the Department stated: 

.. A part of the problem has to be seen the other way also. It is 
not entirely because of failure in our equipment. Because of over-
loading of our lines also this problem comes. 

We keep certain lines free and take tests. There the figures are as 
high as 95%. But then you take a live tratbc in the real situation to 
see how much of them may mature, then we find that the percentage 
is not high. It may be as you said 40%." 

6.16 The Committee further pointed out that if less than 50% of local 
calls mature at first attempt, then it was a major problem, in reply 
representative of the department further stated:-

"I accept that the only solution is to reduce the load on our lines." 
(e) TelephoM Advisory Committees 

6.17 Department of Telecommunications in a note furnished to the 
Committee has stated that the members of the Telecommunication! 
Telephone Advisory Committees representing various interests arc selected 
out of the recommendations received from the Chief General Managers of 
the concerned r Telecom Circles, recommendations received direct by the 
Ministry of Communications and in the Telecom Headquarters. The-
nominations for Members of Parliament are obtained from the Department 
of Parliamentary Affairs. The members of these committees are nominated 
by the Minister for Communications. The tenure of the Committees is two 
years. The composition of various advisory committees is given in the 
Annexure V. 

The functions of the Advisory Committees are-
Ii) Monitoring the performance of telecommunication services and advis-

ing the Department for their improvement; 
(ii) Bringing the telephone using public and theOepartment of Telecom-

munications into closer relationship; 
(iii) Giving the public confidence that their grievances are being properly 

represented as well as attended to; 
liv) Giving publicity to the action being taken by the Department for 

improving and developing the telephone services; 
( v) Assisting the Department in handling the shortages in telephone 
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equipment and lines by involving ~peration and patience from 
public; and 

(vi) Assisting the Department in deciding out-of-turn connections as 
provided in the rules on fair and equitable basis by joint assessment 
of the comparative merits of various applicants in the waitinS list 
under the 'orr and 'Non-Oyt-Special' categories. 

6.18 During evidence representative of Department of Telecommunica-
tions elaborated as follows:-

"Telephone Advisory Committees had been functioning for so many 
years. In between we wanted to have a relook at their constitutions 
to make them more effective. Since December, 1989 they were not 
functioning. How a final decision is taken and we are in the process 
of constituting them. I hope in one month we will be able to 
nominate members and they will again start functioning .... 1bese 
Committees do meet regularly. They discuss tot of aspects of our 
services for the public. We do have allied functions. Some of the 
telephone connections are issued out of tum on the recommenda-
tions, but their percentage is only 3." 

6.19 The Coaunittee are or the fInD view that lIS • service industry, It is 
IDcuJDbent upon Department or Telecommunication (DOT) to proYidt: 
mulmum consumer satisfaction to its subscriben, whether It is ill bIIIIDg, 
fault-repair or prevention or misuse or STD. They wiSb to empbMiIJe the 
poIIIt that the DepartmeDt being a supplier in a service Industry, the evldeat 
dllllatisfaction between the Department and the subscribers indicates that 
the service being provided is not satisfactory. The Committee therefore 
reiterate tbat it is Imperative to provide operational satisfaction to cust0m-
ers and Department or Telec:ommualcation must gear itself to aebleve this 
pal optimally. 

6.21 The Committee note that in order to overcome the problem or 
nc:eu billing DOT luis Introduced delfiled bUling and automatic: STD 
loddaa. The Committee feel that sucb a step wUl go • IODI way ill 
aUtipting the bardsblps or the subscribers. 

In tills coaext tile Committee would like the Depllrtment to take steps to 
replace maD.... exchanges with a view to provide detailed billing facUities 
aDd STD loek-fadHties to subscriben connec:ted with other than E-IOB 
evhanps. Provision or detailed blUing raclUty sbould ... be made in the 
ladIpaouaIy developed equipment ror the C-400 X bar and other dec-
tromedutnkal escbanges whicb are being contemplated by the Department. 

6.11' The Committee also lind that Department baa UDdertaken com-
,.teriIed biIUnt and .... fb::ed targets ror the same. They reel that this will 
IIeIp iD I"MIOving the contpIaints or subscribers to a conskIerabie extent. The 
Dep.r1aIeat or Telecommunication, nevertheless, should strengthen Its 
l'ftl' nee madalnery and evohre a roolproof system or supervision to remove 
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tile n.IstIAa nens between ~ .. aad UlllCl"upuIoaI ...... 11 
........... in miIuIe f1l STD fadUty. The COIIUDIttee """"mend that the 
DepMtaaent should take strong aad visible pualdve adioD ....... lucia 
IITiIII ...... fOUDd pDty 01 c:oaaIvaace. The CoauaIttee would .., like the 
Deputmeat to .. IterD KdoD OD ... compIaIDts 01 IDIIIpnctIces ... 
~ • very ..... level 01 COIIIUJIIer satillac:doD. Tbe Committee ...., desire 
.......... level oIIIcen f1l Depu1meDt 01 TeIecommUDlcatioas should lIsteD 
to the pievlUlClel f1l the lUb8crlben .. aDd wbeD they viIIt a particular 
Itate. 

6.12 TIae c-Iaee DOte that durIaa tile piIIt 4 ..... there .... beea a 
tellloid iDcreaIe in the Dumber or teIephoaes in the couatry. The CommI· 
ttee, however, wish to point out that even while teIec:ommu.nic:atiOD network 
ID the COUDtry bas grown the public d .... dsIadioD with the poor quaUty 01 
sabIcriber service has become more aad more acute. The Committee are 
COIIItnIaed to state that the Dumber 01 avence compIabats aad faults 
duriDg the year 1988 aDd 1989 wbleb stood at 27.7% aad 21.6% 
respedively do DOt reflect KUteDess of the problems faced by the public 
p8I1icuIarIy la the maiDteDaDce f1l ..... teIepboae instrumeDts, fault repairs, 
subscriber service and over bUliag. They therefore stroDgly urge the 
Department to make vigorous efforts for tdliDg subscriber's discoDteDt-
DleDt and to provide efIIdent aDd prompt and courteous sertke to the 
.bv.riben. 

6.23 In this coatext the Committee note that departmeDt has a strln&ent 
procedure laid down for testin& OD a' dally basis whether all public call 
oftIces (PC0s) are workio& properly. The Committee are however, COD-

ItraIDed to ftnd that there is DO effective mODitoriDg to easure that PCOs 
are actually working satisfactorUy. 

6.14 The Committee fIDeI that complaiDts and fault deanmee are 
monitored at various levels under the MlUUllemeDt Information System 
(MIS). However, the Department failed to furalsh Information ~ 
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number 01 PCOS actually working whlcb is ladkative of lacunae la the 
existing MIS. Needless to say MIS needs to be strengthened. The Committee 
can also not but conclude that the dally test report in respect of PCOs are 
DOt being seDt. The Committee, therefore, recommend that all loopholes la 
the existing system for Fault Repairs. working of PCOS should be p1uged 
without further delay. 

6.25 The Committee are also dismayed to DOte that only 47% of local 
caUs nature at the first instance. The Committee hope that the Department 
would look lato this matter and take appropriate. steps to ensure a bigher 
percentage 01 'caUs-matured'. 

6.16 The Committee are CODStrained to ftnd that Telephone' Advisory 
Commiftle are DOt in existence slDce December, 1989. The Committee 
bJPIy depredate tile iIIonIiDate delay In the fonnatioD of these COIIUIIitteeI. 
They would also Uke the Department to ensure that In future the new 
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Telephone Advisory Committees IU'e constituted Wore the term 01 e ....... 
Committees expire. They also desire that the Conualttees meet .. lrequeatly 
.. they IU'e expected to meet. Subscribers should also be well bIIonJJed 
about the eJCistence and functions of these Committees so tIIIIt tltey ... y 
approach these Committees to give their sugestJons for bettenrteat 01 
telecommunication servJceslvmtJIation of their genulM grievance. 

NEW DEUfl; 
November 20, 1991 

Agralzayano"29, 1912(S) 

MANORANJAN BHAKTA 
CIIIzimIIM, 

Es/im4fe.r Commill«. 
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ANNEXURE II 

1JIt vl M ..... Ie •• fer Pay "---
S.S. Enterprilea, Allahabad 

Pbillips Carboo Blodt Ltd. New Delhi 

B.I{. Agarwal (lCailasb Tclecommn. 
IDdian Pvt. Ltd.), New Delhi. 

Pacific Telecommunication and 1IIItrwncDta 
Ltd., Hydcrabad. 
Indocom InduItrica Ltd., HydcralMld 

San Electronics Ltd., New Delhi 
Mabarasbtra state Elcctronic& Corporation 
Ltd., Bombay 
Omntitel Industries Ltd., HyderalMld. 

Soumag EIeccronic, HOJur 
Applied Elcctroaics Ltd., Thane. 

(Smart Card Operated PCO) 

Applied Electronics Ltd., Thane 
(Aa:euorica) 

Andbra Pradc&b E1ectrQnics Development 
Corporation, Hydcrabad. 

Usba CEC Pleasey, New Delhi. 
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-A- . 
Not yet implemented. 

-A- F.C. approved. Cbaoae of location 
and revalidation pendin&. 
• A - dIuae of name under procell. 

-A- Unit sct up. 
Production ~ely to COIDIIICDCC. 

-A- Cbange of name approved Project 
bcin& implemented. 

-A- No Progrcu. 

• A-No proarea. 

-P- In production. 

-A- No Progrcu. 
-A- 1.01 )OCt· to be iIIucd. 

-A-No Prop-eu. 

-A- Project implemented prodUction 
yet to Itart. 



ANNEXURE III 

LIlt f1l Muufacturen approved for productio.. of Cordless Telephones 
Status-No Unit has started production 

-Only ITI & Bharti Telecom have converted their letter of 
intent Industrial Licence. 

1. Gujarat Communication & Electronics Ltd., Baroda. 
2. Hendez Electronics Ltd., Kerala. 
3." Andhra Pradesh Electronics Development Corporation, Hyderabad. 
4. Telematics Systems Ltd., Madras. 
S. W.S. Industries, Madras. 
6. Himachal Wireless Ltd., Hhalini, Simla. 
7. Karnataka, SEDC, Bangalore - 58 
8. BMO TelecoM Pvt. Ltd., New Delhi. 
9. Indian Telephone Industries Limited, (Bangalore), Bangalore. 
10. Manipur Electronic Dev. Corp. Ltd., Imphal 
11. Rajasthan Electronics & lnstruments Ltd., Jaipur. 
12. United Telecoms Ltd., Bangalore. 
13. Orissa State Elect. Dec. Corpn. Ltd., Bhubneshwar. 
14. HCL Ltd., (Telecommunication Division), New Delhi. 
15. Bharti Telecom Ltd., New Delhi. 
16. New Video Ltd., Kasauli, Himachal Pradesh. 
17. India Tele-Comp Limited, New Delhi. 
18. Pondicherry Indus. Promotion Dev & Inv. Corp. Ltd., Pon-

dicherry .1. 
19. UP Hill Electronics Corporation Limited, Oomit Nagar. 
20. Indian Telephone Industry Ltd. (Srinagar), Badgam, Srinagar. 
21. Maharashtra State Electronics Corporation Ltd., Bombay. 
22. Bihar State Electronics Development Corporations, Patna. 
23. SAN Electronics Ltd., New Delhi. 
24. TATA Kehron Ltd., Palghat, Kerala. 
25. Hemant Electronics, Erode, Erode. 
26. Cosmo Communications Pvt. Ltd., Hyderabad. 
27. Key Electro Industries, Bombay. 
28. Elite Infotronics (P) Ltd., New Delhi. 
29. Kerala State Electronics Dev. Corporation Ltd. (Keltron), Trivan· 

drum. 
30. Birender Gupta, Calcutta. 
31. Esquire Distributing & Services (P) Ltd., Churchgate, Bombay. 
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32. Grover Y.N., New Delhi. 
33. Zimag India Ltd. (PSEDC), Kharar, Ropar. 
34. Himachal Wireless Ltd. Hhalini, Shimla. 



ANNEXURE W 

u.a ." ~ for FAX Machhm 
1. Shri H.R. Gajria, Tokyo (Japan). 
2. MIs P.S.I.D.C. Ltd .• Chandigarh 
3. Mis B.P.L. Systems & Projects Ltd., Palghat. 
4. Mis Bee Electronics Machines Pvt. Ltd., Bombay. 

Application for ilL 
S. MIs Bee Electronics Machines Ltd., Bombay. 

Application for FC-
6. MIs Murphy India Ltd., Nanpada (Thana). 
7. Mis Modi Xerox Ltd., New Delhi. 
8. MIs Hindustan Reprographics Ltd., New Delhi. 
9. Mis Debitay Information Technologies Ltd., Application for Grant 

of IlL. 
10. MIs Debiby Information Technology Ltd., New Delhi. 

Application for Fe 
11. Mis J.K. Synthetics Ltd., New Delhi. 
12. The Eoooomic Development Corporation of Goa Ltd. 
13. Mis TlIlIpltbi Electronics, New Delhi. 
14. Shri S. Bali Reddy. Hyderabad. 
IS. Mis UP EIec:tronics Corporation Ltd., Lucknow. 
16. MIs GoIak Time Industry. Bombay. 
17. Mis India TeIe-Comp Ltd., New Delhi. 
18. MIs Tata TeJc;com Ltd., New Delhi. 
19. Mis Webcl Telematit: Ltd., Calcutta. 
20. Shri P.D.S. Sawbney, New Delhi. 
21. MIs Hindustan Brown Boveri Ltd., Baroda. 
22. Shri Durgesh Mathur Bombay. 
23. Mis Pansan India Ltd., Hissar, Haryana. 
24. MIs San Electronics Ltd., New Delhi. 
25. Mis Gensia TeIeoommunications Ltd., New Delhi. 
26. Shri Mangal Das A Shanghavi, Calcutta. 
Tl. Mis Far Fax Pvt. Ltd., Bangalore. 
28. MIs Weston Electronics Ltd., New Delhi. 
29. Shri P.V. Prabbakar Rao, Hyderabad. 



30. Mis Jolly E1ectrical Industries, Baroda. 
31. MIs J&:K State Industries Development Corporation Ltd .• Kashmir. 
32. Sbri Om Wadhwa.Bombay. 
33. Mis Hindustan Teleprinters, Madras. 
34. Mis Indocom Industries Ltd., Secunderabad. 

The caleS IuIvc bc:ca ICDt 10 Sc:c:retariat for lDdustriaI Appronk. Dcptt. of IDduIIriAI 
DcveIopment, MiIIiIby of Iadumy, for convening special PnJiect ApproAI Board McetiD& 
wbicb hu DOt yet bc:ca cb::ided. 



ANNEXURE V 

TELECOM/TELEPHONE ADVISORY COMMITl'EES-COMPOSITION 
" INTEREST REPRESENTED 

SI. 
No. 

Interat Te1cpbone Telephone Telecom. Telecom. Telcpbonc 
Repraented Advisory Advisory Advisory Advisory Advisory 

Catepy Commit· Conun. Commit· Commit· Commit; 

1. 

2. 

3. 

... 
5. 
6. 

7. 

8. 

Members of 
ParUament 
State 
Legislature 
State 
Administration 
Corporation or 
Civic Body 
Press 
Medical 
Profession 
Legal 
Profession 
All other 
Professions Uke 
Engineers, 
Architects etc. 

9. Trade, 
Commerce II: 
Industry 

10. Public 
Workers II: 
Others 

Total 

tceI for 
Bombay 
Calcutta 

I. Delhi. 

3 

4 

2 

4 
2 

2 

2 

10 

10 

40 

for 
Madras. 

3 

3 

3 
2 

2 

2 

6 

7 

30 

tceI for tceI for 
5 States \3 States. 

(A) (B) 

3 

4 

4 
2 

2 

2 

10 

12 

40 

3 

3 

3 
2 

2 

2 

6 

8 

30 

tees for 
17 major 

TelepboDe 
DIstricts. 

(C) 

2 

3 

1 

2 
2 

2 

2 

s 

5 

zs 

Telephonc 
Advisory 
Commit· 

tcelof 
66 minor 

. Districts 

(D) 
2 

2 

5 

20 

(A) Bihar, Maharashtra, Madhya Pradesh, Rajasthan and Uttar Pradesh. 

Telephone 
Advisory 
Commit· 

tees of 
13 other 

States aD 
urr •. 

(E) 

2 

3 

6 

20 

(B) Andhra Pradesh, Karnataka, Kerala, Gujarat, Tamil Nadu, Haryana, Orissa, West 
Bengal, Punjab, Assam, Himachal Pradesh, Jammu II: Kastlmir and Arunachal Pradesh. 

(C) Ahmedabad, Amritsar, Bangalore, -Baroda, CaUCUI. Coimbatore, Eranakulam, 
Hyderabad, Jaipur, Kanpur, Ludhiana, Lucknow, Maurai, Manlalore, Punc, RaJkot, 
Surat. 

(D) Aara, Allahabad, AmbaUa, Allcppy, Ahmednallr, Alartaia, AWlIOI, Bulsar, Bhuj, 
Bhavaagar, Balpum, Bhopal. Chittoor, Cannanore, Cuttact, 'CuddaIore, Dimapur, 
Elwu, Erode, Faridabad, Ferozpur. Guntakkal, Guwahati, Guntun, Ghazilbad, Hubli, 
Hiuar, Indore, lmphal, Junaladh, Jabalpur. Ilmnalar, lallaon, Jullundhar, Kumool, 
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Kottayam. Kamal. Kalyan. Kohlapur. Mehaana, Mysore. Meerut, Nqpur, Nadiad. 
Naaik. Patna. Palghal. Panjim. Paliala, Port Blair, Rajamundhry. Robtalt, Srinagar. 
Sholapur. Shillong. Salem. Siliguri. Trivandrum. Trichur. Trichy, Tinmc:lveli. Tanjore, 
Vijayawada, Varanasi, VeUore and Quilon. 

(E) Manipur, Mepalaya, Mizoram, NagaJand, Sikkim. Goa, Andman and Nicobar Islands. 
Cbaudigarh, Daman &. Diu, Lakshadeep &. Minicoy, Dadar &. Nagar Haveli, 

. PoDdicherry. 



ANNEXUR£ VI· 
COMPOSmON OF 11ffi ESTIMATES 

COMMITI'EE (1990-91) 
CHAIRMAN 

Shri Jaswant Singh 
MEMBERS 

2. Shri J.P. Agarwal 
3. Shri Anbarasu Era 
4. Shri Kamal Chaudhry 
5. Shri Anantrao Deshmukh 
6. Prof. Prem Kumar Dhumal 
7. Shri Balvant Manvar 
8. Shri Hannan MoUah 
9. Shri Arvind Netam 

10. Dr. Debi Prasad Pal 
11. Shri Rupchand Pal 
12. Shri Harin Pathak 
13. Shri Bhausaheb Pundlik Phundkar 
14. Bh. Vijaya Kumara Raju 
15. Shri MullappaUy Ramachandran 
16. Shri Y. Ramakrishna 
17. Shri Rameshwar Prasad 
18. Shri J. Chokka Rao 
19. Shri Chiranji Lal Sharma 
20. Shri Yamuna Prasad Shastri 
21. Shri Dhanraj Singh 
22. Shri Subedar Prasad Singh 
23. Shri Sukhendra Singh 
24. Shri Tej Narain Singh 
25. Shri Taslimuddin . 
26. Dr. Thambi Durai 
n. Shri Nandu Tbapa 
28. Shri P.K. Thungon 

·29. Shri K.C. Tyagi 
30. Shri Kailash Nath Singh Yadav. 

• Sbri II:C. Tyagi hili resiped from tbe membenbip of the Committee on Estimates with 
etfect from 30th August, 1990. 
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SI. 
No. 

1 

1. 

2. 

Para 
No. 

2 

1.31 

1.32 

APPENDIX 
Statement of Recommendations &: Observations 

Recommendmions I Observations 

3 

In their submissions before the Committee during the 
evidence the Department of Telecommunications 
have emphasised that the growth in telecom-
munication services bears a direct co-relation 
with development in other sphere of economic and 
social activity and thereby contributes immensely in 
optimisation of resources through enhanced levels of 
productivity and efficiency. Better telecom-
munications ensure speedy transmission and 
dissemination of information and obviate the need to 
travel. These also help in rapid economic growth, 
expansion of public welfare and ultimately social 
transformation. It is, thus abundantly clear that 
optimal investment in this sector which, in the 
opinion of the Committee, has the same importance 
in the development process of other sectors such as 
agriculture, transport and energy, is absolutely 
necessary if country has to keep pace with a rapidly 
changing global economy. The Committee, therefore, 
deprecate the fact that due weightage is not being 
assigned to the growth of telecom infrastructure in 
the country. The Committee, urge the Government to 
give high priority to this sector in the 8th and 9th Five 
Year Plan. They also recommend that these two plans 
should be formulated in such a manner so as to focus 
adequately on achieving an 'all-Mtior.-cor.nectivity· 
right down to the village level. 
In the above background, while the Committee 
appreciate the all rOl'nd growth achieved in 
the telecommunication sector in the past four decades 
and the fact that in doing so the Government has 
been appropriately guided by the deliberations of the 
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Parliamentary Consultative Committee, Telephone 
Advisory Committees, debates in the Parliament and 
technological and operational views within the 
Department they nevertheless regret the absence of 
an inteUigible, articulated and comprehensive policy 
statement on telecommunications even after four 
decades of planned development. The Committee, 
however, have taken note of the fact that 
Government has been considering the question of 
adopting formal and camprehensive policy in this 
regard. In this context, the Committee are unable to 
share the view that such· a policy oUght to be part of 
an overall communications policy. They are inclined 
to think that telecommunication by itself is an 
extensive and self-contained field which. require a 
treatment independent of other modes of 
communication. However, necessary linkages betweefJ 
Department of Telecommunications and other 
communication agencies should appropriately be 
reflected in the Telecommunication Policy which may 
be placed before the House. 

The Committee, therefore, recommend that a formal 
policy document on telecommunications will be 
adopted without any further delay. 

The Committee have been informed that the Indian' 
Telegraph Act which governs the provision of tele-
com services has undergone a process of amendment 
repeal and adoption in order to make its basic 
philosophy and objects compatible with the present 
telecom scenario and that the provisions of the Act 
do not come in the way of technological development 
in this sector. They have also been apprised that the 
Act permits and aids the role of telecommunications 
as a propellent of growth and promoter of exports, 
etc. They have also been further informed that the 
advent of Cable TV technology does not call for any 
major changes in the Act. At the same time, the 
Secretary, Department of Telecommunications did 
not rule out mOdifications in the Act in the light of a 
formal teleco~munications policy to be adopted by 
the Government in future. 
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The Committee recommend that the Indion 
Telegraph Act should be kept under constant review, 
and modified, as and when changes in the technology, 
expansion of telecom network and introduction of new 
services so Wa"ant. The Committee would also like to 
advise the Department to review the Act from a 
futuristic perspective so that it continues to remain an 
instrument of growth and is, not permitted to become 
an impediment at any stage. 

To enable the ,officers and staff of the Department of 
Telecommunications to perform their duties effi-
ciently and effectively and to keep them abreast of 
the latest modern technology it is imperative that 
they are provided training at periodic intervals. The 
Committee note that officers and staff of the 
department are not geared to meet the challenges of 
changing scenario in the field of telecommunication. 
The Committee are constrained to note that 
allocation of funds for the purposes of training has 
not been commensurate with the rapid expansion in 
the area of telecommunication and introduction of 
modern technology in this field. Keeping in view the 
widely perceived state of continuing telephone fnlts 
the Committee are inclined to take the view that the 
technicians employed to man the equipment in the 
exchanges as also the telephone instruments are not 
attitudinally trained to perform at an optimum level 
of efficiency and courtesy. The Committee would 
therefore like the department to strengthen its training 
programme. They feel that such training programmes 
ought to emphasise the attitudinal changes of the 
offICers and staff of the department 'to help them to be 
not only in tune with modern technology but to be 
sufficiently motivated to attend to the subscriber's 
problems which include acute difficulties faced by 
them regarding fault repairs, trunk bookings, directory 
enquiries etc. with promptness and courtesy. 

1.35 The Committee recommend the Department to 
earmark sufficient funds for purpose of training and 
ror other Human Resources Development objectives I 
requirements. 
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The Committee find that the targets of 7th plan 
pertaining to providing of subscriber dialing faci-
lities, Long Distance Public Telephones and in the 
field of Coaxial, Microwave, Ultra High Frequency 
Systems, Optical fibre etc. could not be achieved due 
to various reasons viz. non-availability of equipments 
from indigenous sources, delay in obtaining approvals 
for import and indigenous manufacture, poor and 
inadequate supply of equipments from the 
manufacturers etc. ;1 

In their Sixty-ninth Report (8th Lok Sabha) on 
Telecommunication Services in the Rural Areas, 
the Estimate. Committee had deprecated the 
conscious non-correlation of physical targets with 
plan allocations and consequential fixation of 
unrealistic targets. The Committee are constrained to 
note that notwithstanding the recommendation of its 
predecessor committee the Department of 
Telecommunications have failed to bring in the 
required degree of realistic planning and expansion of 
Telecom services. Even during the 7th Plan the target 
for LDPTs had to be brought down from original 
level of 15,000 to 9,720 due to difficulties in the 
supply of equipment. Obviously, such drastic scaling 
down of targets could have been avoided had 
equipment supply position been assessed realistically. 
The Committee find that the equipment supply 
during 8th Plan was being augmented by adopting 
various indigenous technologies and productionisin! 
these in private as well as public sector. However, 
the Committee are concerned to note that even 
though 14 firms in: private and public sector have 
been given license for production of various types of 
equipmeot required for providing LDPTs, actually, 
only one company has succeeded in production. The 
Committee, therefore, cannot but infer that this state 
of affairs is indicative of lackadaisical attitude of the 
Department in implementing. its plans. Tbe 
Committee, strongly eID@basise once apia the 'Utmost 
need for formulating tbe IIIIIIiItic plant\1I'ixing targets 
within an acbievable rringe and .,viaorous action for 
successful implementation 0',. ~NCb plans. The 
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Commiuee also urge thai shortfall in meeting th.e 
requirements under various components of the plan 
i.e. Coaxial Cables, Microwave and UHF Systems and 
Optical Fibre etc. should be fully met during the 8th 
Plan. They also desire the Government to ensure that 
production of equipment for which licenses have 
already been granted to public and private sector firms 
should be taken up expeditiously. 

The Committee note that even alainst modesl 
expectation of providing a net work of 20 millioo tele-
phones for a population of 800 millions in the wumry 
there are at present only 5 million teleph,mes in 
India. This indicates an imbalance of 400% hetween 
demand and supply. Even though in recent years the 
Department of lele-communications has achlcved a 
net addition of 0.3 to 0.4 million Direct l:xchangc 
Lines (DEL), the waiting list for telephones has 
actually grown by 33% over the same period; in fact 
it has continued to grow over the successive Five 
Year Plans inspite of regular expansion in the 
telephone services. The Department of Tele-
communications hopes to achieve a switching capacity 
of 111 lakh lines as against the estimated demand of 
Rs. 110 lakh lines at the end of Eighth Plan. This. 
coupled with installation of 1.88 lakh Puhlic Call 
Offices in the rural areas, is expected to give I ndia an 
all-nation connectivity. The Committee an: dismayed 
to ftnd that the planning apparatus in the country has 
failed to take note of almost persistent and growing 
IIlP between the demand and supply or telephone 
services in the country. They are also dismayed by the 
fad that the developmental spin-oll' or Telecom 
ServIces has not been fully appreciated so far. The 
Committee strongly recommend that the planning 
process in futun: should set right. this kind .,r 
distortion. 

The Committee note that providing Telecom-
munication services is an expensive proposition 
in as much as every additional telephone requires an 
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investment of Rs. 30,000/-. On the other hand. it has 
the potential of generating the revenue far exce~ding 
the required investment. In this context the 
Committee were informed that it is an established 
fact that an investment of one dollar in rural 
communication, ultimately generated a return of five 
doUars. The Committee are surprised h) find that 
these facts appeared to have been over-looked by the 
Planning Commission while allocating resources for 
expansion of Tele-Communication services. The 
Committee deprecate the fact that level of inve.wment 
in this vital sector has ranged from 2 to 3% and that 
even during the 7th Five Year Plan, Plan allocations 
fell way behind the required investment. Even though 
the ultimate investment during the 7th Plan (Rs 8/ .38 
crores) was twice what had been initially allocated. the 
additional resources were raised through non· 
budgetary support. The Committee are constrained to 
note that even during the 8th Five Year Plan when the 
Tele-Communication sector is at a take-off stage and 
/rilly capable of meeting all its financial requirements 
through internal generation of revenues, the Planning 
Commission appears to be unappreciative of the need 
to give Tele-Communication services ils deserved 
importance and priority. 

The Committee were informed that if investment in· 
the Tele-Com Sector during the 8th Plan is not 
allowed upto the minimum required level of Rs. 
20,000 crores, it would have serious implications not 
only on the future growth potential of the tele-com 
sector, but will also inhibit growth in other sectors of 
economy. The Committee were also informed that in. 
case investments upto the required level were 
permitted at this stage, the Department of Tele-
Communication would be· in a position 10 not only 
meet an investment level of Rs. 30,000' crores but 
would also be able to igenerate a surplus of 17,000 
crores. -rrhe CommilltJe desire that the Government 
shoflld take due note of these projections aad raise 
plan allocation for tele-communications from proposed 
Rs. 14,000 crores 10 the required level of R.~. 20.000 



1 2 

9 2.46 

10 2.47 

1J 2.48 

12 3.51 

79 

3 

crores. 

The Committee find that Tele-Communication 
sector has considerable potential for generating 
sufficient resources for meeting its expansion 
programmes. They have also been informed that at· 
present the Government is transfering revenue 
earning services from this sector to other SectOls of 
economy. The Committee are unable to appreciate 
why a sector which is capable of standing on its own 
is not permitted to become stlf-supportive so as to be 
able to generate greater resources at a subsequent 
stage. While they appreciate the resource crunch that 
underpim the ('lIIire planning process, the Commiller 
l~.-ongly feel that an important service like Tele
CommuII;("Llfioll ought to be given all encouragemem 
to achieve u high degree of self-financing and, for this 
purpose, the resources generated by it need to be 

ploughed back if the yawning gap between demand and 
supply for Tete-Com Services is to be bridged. 

The committee wtJuld Like the Department to make a 
concerted attempt in bridging the resource gap 
through increased productivity and greater reliance on 
marlcet bo"owing. They desire the Departme"t to 
adopt an innovative growth strategy, so that tele-com 
users are directly involved in the development of Tele
com services. 

The committee also recommend that the Government 
should immediately review the financial rellJtionship 
between the General Revenues and the Tele-Com 
Department. In this context the Comminee are inClined 
10 support the plea of the Department of Tele
Communication that they ought to be treated at par 
with Railways in the maner of payment of dividend 
and retentilJll of rew,,.lJ.eS for internal use. 

The present organisational structure of Telecom-
munication Department has been devised to meet the 
requirements of de~~lopment, operation and 
maintenance of countrywide telecommunication 
infrastructure. The Teh:wm Commission is an apex 
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level body for overall formulation and 
impl,mentation of policy relating to Telecom 
services. The necessary interface with the 
Government is achieved through the Department of 
Telecommunication; the Chairman of the Telecom 
Commission being simultaneously designated as 
Secretary, Department of Telecommunications. The 
Commission functions through various 
telecommunication circles and Government 
undertakings like Mahanagar Telephone Nigam Ltd .• 
Videsh Sanchar Nigam Limited, I.T.I., H.T.L. etc. 

ihe Commission has been given wide financial and 
administrative powers. 
The Committee note that as part of the exercise to 
restructure the Telecom organisation, while the 
Telecom Board was replaced by a Telecom 
Commisstion, at the same time two major revenue 
generating Telecom Circles viz. Delhi and Bombay, 
were converted w.e.f. 1st April, ]986. into a Limited 
Company called Mahanagar Telephone Nigam 
Limited. The purpose of creating MTNL was to 
upgrade the quality of Telecom Service, expand 
telecom network and raise financial resources for 
further expansion and improvement. In this context 
the Committee's attention has also been drawn to a 
comparative study made by Administrative Staff 
College of Hyderabad in respect of the telecom' 
services in four metropolitan telecom circles of Delhi. 
Bombay. Calcutta, Madras. It has surprised the 
Committee that. according to the above study 
telecom services in Madras and not in Bombay or 
Delhi. have been adjudged the best. The Committee 
therefore find it least surprising that serious doubts 
about the wisdom of creating MTNL have cropl'ed 
up in recent years. 
The Committee have been informed that creation of 
MTNL has not only resulted in difficulties in cross-
subsidisation of finances for improving and expanding 
the service in low revenue earnings areas. particularly 
in those telecom circles which cater mostly to rural 
areas but at the same time a substantiai part of 
revenue generated through telecom operations in 
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Delhi and Bombay now invites corporate tax .liability. 
A not unexpected fallout of this arrangement has 
been a certain wage disparity between staff working 
in MTNL and those working in other telerom circles. 
Apprehensions about a steep rise in the wage Bill as 
well as other factors mentioned above have inhibited 
the Department from bringing more telecom 
operations under the MTNL pattern. In these 
circumstances the Committee arc inclined to believe 
that experiment of creating MTNL has had an 
inherent limitations thus limiting its impact. The 
MTNL pattern therefore appear to promise no 
solution to the problem of reducing demanded supply 
imbalances in the telecom sector. 

The Committee have been informed that a high level 
body has been set lJP to go into the question of 
reorganising telecom services de novo with specific 
reference to future status of MTNL. In this context 
the Committee are constrained to note that within a 
period of 8 years i.e. from 1983 to 1991 restructuring 
of the 'Department is being contemplated for the 
fourth time. The Committee deprecate the state 0/ 
impermanency that seems to have seized the 
organisation which is expected to serve this vital 
."ector. The Co,nmittee's disquiJe is accentuated further 
because they firmly believe tIuIt it is telecom sector 
which can help the country in leapfToging into the 21st 
century. The Committee hope' that the latest Expert 
Committee which is going into the reorganisation 
of telecom services will not overlook limited 
advantages of adopting MTN L pattern. They also 
desire that while considering the question of further 
restructuring Telecom Department the Government 
should not overlook the lessons learnt in past. The 
Committee would also like the Government to ensure 
that any fresh restructuring is given sufficient period to 
achieve the expected results before any further review 
is ordered. 

The Committee are concerned to find that substantial 
expansion in the Telecom Services notwithstanding, 
situation on the grounc1 level is not altogether 
satisfactory in as much as even the Secretary '. 
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Department of Telecommunications admitted before 
the Committee the unhappiness of subscribers with 
the services provided and also the limited prospect of 
redeeming the situation during the 8th Five Year 
Plan. The Committee are inclined to accept the view 
that it is not possible in the Indian context to increase 
telephone density and that th~ thrust of development 
in the Telecom sector should be to achieve higher 
levels of connectivity. The Committee are also 
inclined to accept the view, that, at least in the 
immediate future, a monopolistic structure for 
providing Telecom services may be inavoidable. The 
Committee have also been told that this was an 
almost universal pattern dictated by the compulsions 
of having a compatible network of telecom system. 
Nevertheless, the Committee are convinced that in 
certain respects there is scope for moving away from 
a monopolistjc scheme of things. In this regard the 
Committee have been informed that the production of 
equipments can be, to a large extent, given into private 
hands subject tn necessary standardisation and quality 
assurance. j he Committee desire to emphasise that 
while .envisioning such a monopoly in regard to 
Telecom services due allowance should be made for 
inherant inefficiencies of this arrangement. This the 
Committee believe, can be done by encouraging the 
bulk users of Telecom services to run their dedicated 
network in tandem with the public Network, by 
popula~is;ng private branch exchanges and finally by 
promoting rural Telecom Consumer Cooperatives. 

The Committee note that the Department of 
Telecommunications has been issuing licences for 
establishing dedicated telecommunication networks to 
bulk users like Defence, Railways, Banks, Airlines, etc. 
The Commitl.ee expect that in view of expanding 
information industry and growth in the other sector 
of economy the demand for such networks is 
expected to increase in coming years. Expectedly, 
this calls for greater investments. However, the 
present resources position in the country underlines 
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the need to optimise utilisation of existing networks. 
In this context, the Committee have been informed 
that under the present norms bulk users can operate 
only within thier own network and cannot share their 
traffic with the public network. The Committee 
believe this factor can come in the way of optimum 
utilisation of all available networks which may on the 
one hand generate demand' for expansion of such 
networks and at the same time inhibit the 
Department from encouraging establishment of such 
network owing to resource constraints. The 
Committee, recommend that ill order to reduce load 
on public network and to optimise utilisation of 
dedicated networks the proposal to allow bulk users to 
connect their networks with the public network should 
be readily approved by the Government. The 
Committee desire the Department to take an early 
decision in the matter. 

The Committee find that even though performance 
during the 7th Five Year Plan in respect of commis-
sioning of LDPTs has been below expectations the 
Department continue to be ambitious about its 
achievements in this area during the 8th Five Year 
Plan. The Committee also note that a serious handi-
cap faced by the Department during the 7th Five 
Year Plan has been the shortage of equipment, 
mainly of switching systems, which have, hithertofor 
been manufactured in the public sector and are based 
on imported technology, a situation which has 
inherent limitations in yielding desired flow of 
equipment. The Committee, however, appreciate the 
fact that Department of Telecommunications is seized 
of the problem and has devised a twin strategy of 
developing indigenous technology for manufacture of 
large, medium and small switching systems and of 
productionising these technologies in the private 
sector. 

The Committee also welcome the present trend 
towards Iiberalisation of telecom equipment produc-
tion and hope that this will result in easing the 
equipment related constraints which are presently 
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h8mparing the expansion of telecom netwprk itt the 
country. The Commillee would like the Government 
to not I'Mrely stop at issuing licences for manufactun 
of equipl'MM but to mainIain constant interface in the 
industry. both in public and private sector in order to 
ensure that process ofliberartSation works accordin~ to 
plan and yields concrete results. 

The Committee have been informed about position of 
various types of equipment for switching and trans-
mission purposes besides the subscribers' end 
equipment. 'lbe Committee are happy to note that 
the telephone instruments are being produced today 
by 10 companies and there is a capacity to produce 
40 lakh telephone instruments a year as against the 
current capacity utilisation upto 10 lakh instruments. 
The Committee cannot but express its concern over 
the excess capacity which has been created. They 
nevertheless, hope that such capacity as is excess to 
the minimum requirements of the country will not be 
allowed to remain idle. They. therefore, expect the 
Government to launch the concerted drive for export 
of telephone instruments. The Committee would also 
like the Department to maintain the highest qUillity 
and standards of instruments being so manufactured 
so that complaints on this account are minimised. 

The Committee note that a large number of private 
manufacturers have been issued licences for manu-
facture of payphones, cordless telephones and FAX 
machines. The Committee also note that many ot 
these companies have yet to start production. The 
Committee hope that, as pointed out above, the 
Department of Telephones will take upon itself the 
role of nurturing. the fledgeling units so that they are 
able to contribute in not only developing the telecom 
sector but also in optimal utilisation of nation's 
resources. 
The Committee are apprised that in the area of the 
transmission equipment C-DOT has already 
developed a number of rural transmission products 
which are being manufactured. In this the Committee 
are dismayed to note that the proposal for 
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manufacture of digital UHF equipment with imported 
technology which have been under consideration of 
Government since 1985 has finally been dropped 
considering the status of indigenous technology in this 
area. While the Committee welcome the import 
substitution efforts in technology they are left with a 
feeling of disquiet over the manner in which 
Government has been dragging on the matter 
disregarding the fact that Telecom today is a rapidly 
changing· field and also the acute demand for 
Telecom services in the country. The Committee 
daire that in future proposals should be mooted in 
tuM with reasonable long perspective and decisions 
taken quickly. 
TIle Committee note that production capacities of ITI 
units at Mankapur and Palghat are being upgraded 
to meet the requirement of electronic switching 
system. TIley however note that there will be still a 
gap left between demand and supply which will be 
met through private manufacturers. TIle Committee 
are seriously concerned to note shortages of large 
switching systems which have hindered expansion and 
modernisation of Telecom services in larger urban 
centre thus depriving the department of much needed 
revenue. The Committee understand that indigenous 
technology for manufacture of larger switching system 
has not been developing as fast as could be desired 
and that the Government proposes to fill the gap by 
relying on French CIT ALCA TEL product for 
sometime. The Committee recommend that delay in 
expansion of services should not be allowed to come 
in the way of expansion and modernising telecom 
services in larger urban al'eas of substantial revenue 
potential. 

TIle Committee also note that at present the ann"al 
licence capacity for manufacture of Cables by HCL 
(Hindustan Cables Limited) is just a little above the 
50% of the actual annual requirement of the 
Department. The Committee would like to caution 
the Government about the likely gap between 
availability of switching and transmission equipment 
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which can make targets for the 8th Five Year Plan 
unrealisable. The Committee, therefore, recommend 
that suftident attention should be paid towards 
dovetailing the production capacities of switching 
systems and the telephone cables in terms of quantities 
as well as tec:hnoloiical capability. 
The Committee have also been informed that after a 
comprehensive reivew for identifying the existing 
gap betweon demand and supply for satellite 
equipment and selection of appropriatt technologies 
certain firms in private as well as in public have been 
permitted to manufacture different types of satellite 
equipments. The Committee desire that department 
should closely monitor the progress of these firms so 
that the mrgets of the 8th Five Year Plan are realised. 

To achieve self sufficiency in the field of Tele-
communication, building up of adequate Research and 
Development tacifities is of paramount importance. 
The Committee are however constrained to note that 
the present R&D facilities in the telecom sector are 
not adequate for the current needs despite the fact 
that there is no shortage of funds. The Department 
has stated that there is an acute shortage in the 
availability of indigenously produced electronic 
components of professional grade. LSI and VLSI 
chips required for modem telecom designs are also 
stated to be not avilable in the country. 
The Comminee strongly recommend that the Research 
and Development set-up in the Department of Tele
communication should be strengthened to enable the 
Department to not only dtvelop and update 
indigenous technology but also to accept and absorl:1 
latest foreign technology. The Comminee also desire 
the Department to lend full financial and 
administrative support to R&D Units so as to be able 
to develop in the country a strong technological base 
in the field of telecommunications. 

The Committee are inclined to accept connectivity 
through out the country to be the appropriate goal 
for development of Telecommunciations. Expansion 
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of rural telecom network and establishment of Public 
Call Offices have a special significance in achieving 
this objective. The Committee note that it is the 
objective of the Governl11ent to establish at least one 
telephone facility within about 5 kms. of every 
inhabited place preferably in the Gram Panchayat of 
Villages. The present policy of the Government is 
also to provide telephone facilities irrespective of 
profit or loss, at all the stations where the various 
levels of administrative machinery are sited. The 
Committee also note that the DOT aims at providing 
PCOs at bus-stands, railway stations, high-schools 
and highways, besides in the villages. The Committee 
find these objectives laudable and would like to 
emphasise the need to ensure proper and round the 
clock functioning of the PCOs through appropriate 
technological, organisation and administrative 
measures. The Committee are constrained to say that 
the actual functioning of Peo, Is far from satisfactory 
and would, therefore, desire that the Department 
should effectively monitor the functioning of Peo,. 
They also recommend expeditious Introduction of 
latest equipment for improving the performance of 
Peo,. The Committee would expect the Government 
to draw a perspective plan in this regard with special 
focus on promoting rural telecommunications. The 
Committee find that for achieving the desired level of 
connectivity difficulties are being faced by DOT in 
regard to rural radio solution. The Committee desire 
that the Department should strive to overcome these 
dilftculties to acbleve visible results and make a 
speedy headway In this direction under a time bound 
programme. 

The Committee welcome the Idea of setting up of rural 
telecom corporation for rapid expanaion to telec:om 
services in rural areas. Such an arrangement is also 
expected to mitigate the problem of resource 
mobilisation for the purpose of promoting rural 
telecommunications. The Committee Strongly urge the 
Government to carefully study the pros and cons of 
this suggestion. 
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The CoauaJttee DOte that teIecom IJervice in remote 
hOI aras and IIIaod territories are bilhly Unsatisfac-
tory. ID tbiI coateD, they would like the Department 
of Telecom to accord overrid.... priority to Remote 
areas like bland territories and bID areas In sanction-
.... , supplylaa ..... installation of state of art telecom 
equipment Ind ........ eIectronk exchanges. 

Tbe Committee would also Uke tbe Ministry to 
expedite the completion of two on lolng scbemes for 
provision of telecommunication facilities in the 
Andaman and Nioobar Islands. They would also like 
to be apprised of the latest position with regard to the 
provision of STD Channels between Port Blair and the 
other Islands. 

The Committee find that the tariK policy followed by 
the Deparnnent of Tele-communications is based 
mainly on incidence Of usage, the value of service 
rendered, susceptible to administration besides 
generation of revenue surplus for further expansion 
and R&D efforts. 

The Committee have been informed that Telecom 
tariffs have been kept low and are well below the 
whole-sale price index as on 1st July, 1990. TlJe 
Committee have also been informed that the rentals 
for flat rate exchanges 'which mainly serve the rural 
areas ·have been left at the level where they were in 
1982 while the traiff for Measured Rate Exchange 
(MRE) has been revised on three occasions since 
then. The Committee were also informed as to how 
tariff structure has been designed to be selective in 
imposing lesser burden on deserving target groups 
like press, educational institutions etc. The 
Committee were also informed that the Department 
is taking all necessary measures to keep tariff low 
through modernisation. higher productivity and better 
staff telephone ratio. The contention of the 
Department about telecom tariffs being low 
notwithstanding the Committee have been inclined to 
believe that these are not based on a rational cost 
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plus formula. The Committee, therefore, enquired 
from the Department about the basis on which the 
tariff structure has been worked out. In this context, 
the information furnished to the Committee in regard 
to costs of local cans, ISD calls, Telephone rentals, 
telegram rates leaves them unconvinced about the 
correctness of the tariffs fixed by the Department. 

The Committee find that as against the cost of 
Rs. 27.30 per minute of ISD calls to the Department 
tbetariff charged is Rs. 40-48 per minute. Similarly, 
as against costs all of 63 paise actual tariff is Rs. 
O.80l.call up to 1000 calls and Rs. 1.10 Paise/call in 
excess of 1000 calls. The Committee would Uke the 
Department to rationalise the tariff structure of 
telecommunication faclUties on the basis in order to 
facUilate fixation of tariff on a reaUstic basis. 

The Committee wish to emphasize that telecom-
munication in the present day scenario is a necessity 
rather than a luxury, and would, therefore, like the 
department to make all efforts to keep the tariffs 
low. Tbe Committee urge that all the necessary 
mwures propoaed to be taken by tbe Department viz. 
reduction In cost of equipment, introduction of cost 
effective tecbnolou, increasing productivity throup 
the UJe of modern maintenance practices tool, oftice 
automation, trIIInin& of stall' etc. should be taken 
under a deftnite time frame. 

The Committee have been informed that distinction 
between business and domestic calls is prevalent 
in many countries of the world. The Committee also 
find that the Department of Telecommunications has 
a proposal to fix dual tariff for commercial and 
domestic sectors, which has' not been (inalised so far. 
The Bureau of Industrial Costs and Price (BICP) who 
have been entrusted with a study on tariff structure 
for the telecom services is also stated to be 
considering the question of dual tariff. 

The Committee are inclined to take the view that the 
proposal to have a dual tariff structure is not without 
merit IOOre 10 when it can help DOT in bridging the 
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resource pp and bringing about necessary expansion 
of telecom fadlitles In rural areas where it will at the 
present juncture, provide more of a social welfare 
Input. However, the Committee will like to caution the 
Government at the same time about the poISibUlty of 
such an arrangement beinl misused by unscrupulous 
elements leading to leakage of revenue. The 
Committee hope that Govemment will take a 
considered view In the matter after consulting all 
concerned including BICP. 

The Department informed the Committee that an 
amount of Rs. 82.36 crores billed upto 31st March. 
1989 was outstanding from the subscribers. The 
Committee are of the view that even though the 
outstanding bills constitute only 3% of the total 
amount billed, these are nevertheless of consideratble 
magnitude considering the fact that outstanding bills 
in respect of MTNL at Delhi and Bombay have not 
been taken into account. In this context the 
Committee are constrained to find that Department is 
facing problems in recoverin~ the outstanding bills 
particularly in respect of dignitaries/ Government 
Departments and on account of disputed cases 
pending in the courts and consumer councils. The 
Department has expressed its helplessness in making 
a headway in respect of outstanding bills relating to 
these categories. 

The Committee have no reasons to agree with the 
contention of the Department of Telecommuni,cations 
that they are not in a position to disconnect the 
telephones of Government Department which are not 
paying their dues. The Committee feel that a 
commercial Department like that of telephones 
cannot be faulted if they are constrained to 
disconnect even Government telephones for which 
bills are not being paid. The Committee would like 
the Department of Telecommunications to vigorously 
pursue cases of outstanding bills with Government 
depaftment concerned at a high level with a view to 
realising telephone dues as early as possible. To 
overcome thb·1Itua8on the Committee would like tbe 
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Department to consider the feasibWty of pruning 
down the list of dignitaries from the exempted list for 
disconnection or telephones for non-payment or dues. 
At the same time the Committee would Uke the 
Department to explore the possibUty or obtaining 
advance deposits from Government ollkes and other 
large corporate bodies as also rrom the dignitaries on 
the basis or reasonable average or biUing made over a 
past period. The actual charges can then be adjusted 
againsts such an advance. This the Committee 
believe, will also obviate the need for arm twisting 
for enforcing recovery of outstanding dues. 

As regards outstanding bills disputed by the 
subscribers end pending in courts and 
consumercouncils, the 
Committee are of the opinion that for expeditous 
disposal of these cases tbe Department should 
encourage using the instrument or telephone Adalats. 

The Committee were also informed that one 0' the 
reasons for outstanding dues was insufficiency 
of staff. The Committee hardly need to stress upon 
the Department the desirability of sorting out such 
administrative powers. 
The Committee note that payment o'f telctphone bills 
by 60% of subscribers is not done in time thereby not 
only causing revenue losses to the Department but 
inconvenience to subscribers on account of 
disconnection of their telephones. To avoid the late 
payment of telephone bills Department is stated to be 
considering the levying of surcharge on bills delayed 
for payment. The Committee would like the 
Department to consider this issue in all its 
ramifications before arriving. at a final decision. The 
Department should, however, ensure that in the Orst 
instance correct telephone bUIs are despatched to tile 
consumers well before the date or the'" payment so 
that there is no harassment to the consumers on 
account of delayed receipt/ non-receipt or telepbone 
bUIs; and there should be at least a minimum time lag 
or 15 days between receipt or bill and last date or 
payment. 
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Tbe Committee are of the firm view that as a service 
industry. it is incumbent upon Department of 
Telecommunications (DOT) to provide maximum 
consumer satisfaction to its subscribers. whether it is 
in billing. fault-repair or prevention of misuse of 
STD. They wish to emphasise the point that the 
Department being a supplier in a service industry. the 
evident dissatisfaction between the Department and 
the subscrihers indicates that the service being 
provided is not satisfactory. The Committee therefore 
reiterate that it is imperative to provide operational 
satisfaction to customers and Department of 
Telecommunications must gear itself to achieve this 
goal optimally. 

The Committee note that in order to overcome the 
problem of excess billing DOT has introduced 
detailed billing and automatic STD locking. The 
Committee feel that such a step will go a long way in 
mitigating the hardships of the subscribers. 

In this context the Committee would like the 
Department to take steps to replace manual exchanges 
with a view to provide detailed billing facilities and 
STD lock-facilities to subscribers cennected with other 
than E·IOB exchanges. Provision of detaUed bilUni 
facility should also be made in the indigenously 
developed equipment for the C-400 X bar and other 
electromechanical exchanges which are being 
contemplated by the Department. 

The Committee also find that Department has 
undertaken computerised billing and has fixed targets 
for the same. They feel that this will help in 
removing the complaints of subscribers to a 
considerable extent. The Department of 
Telecommunications, nevertheless, should strengthen 
Its vililance machinery and evolve a foolproof system 
of supervision to remove the existing nexus between 
telephone stafl' and unscrupulous elements Indulging In 
misuse of STD faclDty. The Committee recommend 
that the Department should take stronK and visible 
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punitive action apiIIIt sucb errlng staff found guilty 
of connivance. The Committee would also like the 
Department to take stern adion on all complaints of 
malpractices and ensure a very hlgh level of consumer 
.tisfaction. The Committee also desire that high 
level officers of Department of Telecommunications 
should listen to the grievances of the subscribers as 
and when they visit a particular State. 
The Committee note that during the past 4 decades 
there has been a tenfold increase in the number 
of telephones in the country. The Committee, 
however, wish to point out that even while 
telecommunication network in the country has grown 
the public dissatisfaction with the poor quality of 
subscriber service has become more and more acute. 
The Committee are constrained to state that the 
number of average complaints and faults during the 
years 1988 and 1989 which stood at 27.7% and 21.6% 
respectively do not reflect acuteness of the problems 
faced by the public particularly in the maintenance of 
user telephone instruments, fault repairs, subscriber 
service and over biiling. They, therefore stronlly urge 
the Department to make vigorous efl'orts for tackling 
subscriber's discontentment and to provide emdent 
and prompt and courteous service to the subscribers. 
In this context the Committee note that department 
has a stringent procedure laid down for testing on 
a daily basis whether all public call offices (PCOs) 
are working proper,ly. The Committee are however, 
constrained to find that there is no effective 
monitoring to ensure that peos are actually working 
satisfactorily. 
The Committee find that complaints and fault 
clearance are monitored at various levels under the 
Management Information System (MIS). However, 
the Department failed to furnish information 
regarding number of PCOs actually working which is 
indicative of lacunae in the existing MIS. Needless to 
say MIS needs to be strengthened. The Committee 
can also not but conclude that the daily test report in 
respect of PCOs are not being sent. The Committee, 
therefore, recommend that all loopholes in the exi~ing 
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system for Fault Repairs working of PCOS should be 
pluged without further delay. 
The Committee are also dismayed to note that on\y 
47% of local calls mature at the first instance. 
The Committee hope that the Department would look 
Into this matter and take appropriate steps to ensure a 
hipr percentage of 'calls-matured'. 
The Committee are constrained to find that 
Telephone Advisory Committees are not in existance 
since December, 1989. The Committee highly 
deprecate the inordinate delay In the· (ormation of 
these Committees. They would also Uke the 
Department to ensure that In future the new 
Telephone Advisory Committees are constituted before 
the term of existing Committees expire. They also 
desire that the Committees meelas frequea~~, as they 
are expected to meet. Subscribers should aISClj be well 
Informed about the existence and functions of these 
Committees so that they may approach these 
Committees to give their suggestions for betterment of 
telecommunication services/ventilation of their 
genuine grievance. 
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